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NORTH DELHI MUNICIPAL ORPORATION
OFFICE OF THE ADMINISTRATIVE OFFICER (CBE); .« |
N0 FLOOR, DR. S.P.M. CIVIC CENTRE, .7 sy 0ATA,
MINTO ROAD, NEW DELHL. \%}M‘
No.F.33/Corp. Commitlee/AO/ (3 /c&c | Dated: /&~ /2-/}{5—’@
A copy of] the Corporation Corrlumzttee Resolution No. .2/5) dated

26.11.2020 receive

necessary action. .

The relevant file in Duplicate of the c

4

426/ KOt W\v\f oy

Copy to Add). Commissioner (

action please.

wr“

d from the Municipa! Secretary G)frce NDMC is forwarded for fulrther

1

aselis also attached.

+

Admlrer n’* fficer

} C&CINorfh DMC

) for kind information & neces_sar\j

~

Qranned hv MamQrannor
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Subjeet i— Policy for 'pcrmissmu of setting up Comimunication Cellular Mobile Towers

oo Wheels

(C()Ws) in North Dcl!u Municipal

o rporation 2 'u"cas
/

(0 Commlssloncrs letter No. F. 33/ADCIR P, CelUN{)MCH?&C&f’ dated 3-9-2020.

In ¢rders to resolve

The highlights of the

[.

[ 29

Lad
.

The policy was fra

The Cellular on

During the various mceungs at the leve! of Telecom Ministry and oth'er autilorities, the issug of
Ccllulal’ Towers on Wheels (COWs) was raised many times. During the
|

coursc f'dlsm ssion, it was noted

overning sctting upfestablishment of COWs m the tlhrcé, Corporations.

the Nodal Agency for cell tower matters, framed a policy for setting up/

!
f their jurisdiction. '

med by South BMC and got approvcw: from the House of Scuth Dethi
-.\-lunicibal Corperation vide Resg
i

tution No. 259 daied 4-1-2020, The copy' of résd[ution is annexed as A.

1
the problem of gencml public regar mg wor conrﬁcctmty of Mobile

>f policy of South DMC ivas placed be ]ore aulthontles and Commlssmner

20 has allowed to place preamble before North D“v C for appro»ai 0

f setting up Communication Celiular Mobiie l‘owers onI Wheels (CDWs).

I ‘ |
policy are as follows — i: ' I%

. .o 1 ’
Wheels (COWSs) shall bé set up in public, places like ﬁ)a:king iots, parks,

markets, other vicant spaces and along road sides (wherc\ cr p0551ble )letc

The maximum drea per COW shall be allotted upto 50:

8 meters (includ)

The monthly req

sqm 'mth ma\;lmum width up to

ng the space required for guy wires/ang hor w1rcs ele. )1.

tal charges for the land allotted for COY- sh'all be @ Rs. 339/- (Rs. three

hundred thirty n;

ne only) per sq.fl./per month + appltcahlc ta:u,s (mclud

ng co-sharing with

other Telecom Serv ice Providers). The monthly rental charges for the l‘md allotment shall

be enhanced afi

er evcr) three years @ 8% per annu{n compoundlqb on yearly basis,

Besides, the revilsion ofraw.a will be wuthm the absolute| dtscreuﬂn of the Nerth DAMC.

The North DM(

the COW for a r(

the telecorn com
Telecom, TRALI
operate the alloy
telecom compan
period of the allg

will provide bare space for placemerjt and - Oper'\txo: al requirement for

ummum period of three years and mmunum period of three months and
rany/service provider will follow all relcmnr buld(.lmcs of Department of
exc in this regard, If the telecom COlnplul\r/LLn’lcc provider’ need to
ted land after completion of m'wumnn penod of threc years Lheﬁ\ the

\/servn.e provider can apply three months pnor 10 expiry of three

ears
tmcn; and the r(.quc.st/apph(:dtlon of the lelcwm company/service protlder
will be treated as AF RESH,

| |
| UBNDMC (2 f t

|

|

B

€9/

Qrannad hv CamQeanner
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5. The location of the site will be finalized aRter conducting|the joint survey with the North
I .

‘ DMC staft as well as the representative from telecom cotnpany/service provider and the
i

decision of the North DMC will prevail, i

!

{ .
6. Since the COW is b temporary structure and can be installbd at the ioltowlmg places i—
| |
i

(3) Public places
(b) Markets, I;
(c) Parks, | . | ' 1
(d) On road sidcs,i

i : ! ’

. ) e -
(c) Parking arcas & ‘ b
I ] B 1

(f) Open spaces within Deparments’ premises !
' | o
* (g) Any other plage, as deemed fit by North DMC. ‘ :

' 7. The teasibility of sjtes will be decided by the joint inspectibn of the IComm'itu:x:
’ I

On the analogy of South DMC the policy for permission of scthg up Commumcanon Cellular

Mobile Towers on Wheels (COWSs) in North Delhi Municipal Corporation arcas is ang:c. and annexed
. v

asB hcrcvqf‘ith. C ! , }

. The Finance Department has concurred the proposal. - |} 1

The proposal is vetted by Law Department with the following. :rbserviati!ons — _
; N i

“The matter has been examined, The draft is proposing ? adopr’ the piolicy passed :by
South. DMC Jor granting of permission for COWs. The' Finance De . hb_s |cdrea examined }he
maliter. T}IE may now process !:r

e case accordingly. However dlsp:{te resolunon {nechamsr-: may
also be mserred | l - %

|
.: Accordingly, as per op%mon of Law Deptt. the Dispute Resoluhon Claus.. is added in the policy
st S. No. 3. | o |

' |
: The matter may be placed before North Delhi Mumczpal Corpontlon Lhrough Standing
Commmce as urgent matter of bustness for adeption of pollcy for pemussr]on of sct}.mg ug Conununication
Cellular Mobile Towers on Wheels (COWs) passed by South DMC Y;cle Reslo!u.lo'x No. 259 dated

4-1-2020 for granting of permissibn for setting up Communication Ccl!ular Mo?llt.. Towurs on Whecels
(COWs)1 North Delhi Municipal Corporation areas, ' ' i

@ UD/NDMC (3]

.78

Qranned by TCMamQeanner



Copy of Resolution No. 259 of the Ordinnry January (2
South Delhi Municipal Corporation held on

ANNEXURE ‘4’

020) Meeting of the
4-1-2020 !

ltem No. |4 ~= Policy for permission of setting up Communication Cellular Mobile [Towers on Wheels

(COWs)in

{1

fn the Standing .Coignmi )
communications Cellular Towers on Wheels (COWSs) hercinafter referr
the coursc of discussion. it was roted that there is no policy on

COWs in the South DMC areas. The members expressed th
setting up’establishment of

BACKGROUND AND FACTS

 In number of meetings, the representatives of Cellular Mobile O;?cr'ptors
number of complaints are being réceived regularly from the general public regarding poo

while making the cellular phone calls. It was also pointed out that in ma
from the residents.of the colony/area while installing of cel

into poor signals. .
t

To resolve this problem, suggestions were reccived from the representativ
where such types of complaints
t which can be installed ht required location (Public places
' in Dep ‘rtrner”ns% premises, etc.). .

Wheels (COWs) may be providgd in the area
Fcccivc(i. The COW is a tempardry arrangemen
i.c. markets. parhs, on road sides, parXing areas and vpen spaces

Accordingly, the prcllposal was moved and the

needs mention of the terms and anditions a5 well as revenue eaming options i

In this regard. the dodurtents pol
States where such type of COWSs are being permited ie. New De
Han and. Detence, \laharashtra,! Utarakhand, Orissa. ete.
! |
1 { '
OPINION OF LAW |

!l » 0
The matter was studied and the opinion of Law Deptt. wa

South Delhi Municipal Corporation areas.

date goveming sciting
at the SDMC ! stlould
COW's in South DMC arcas and to gencrate revenus.;

Addl. Crr. (Engg.) observe

N . . - - i
icies/information have been d

Commissioner’s :lencr No. F. 33/RP CclI/SDMC/STSICé:C dated 4-12-2019,
tee held on 22nd October, 2019

, issuc of existing unnut.hoqizcd
d to as COWs was raised. During
t}plcstablishmcht of

me a policy for

inted out that the

signals/call drops
y cases they face lotof resistance

|
i

lular towerd on rdoftop of a building resulted

es that Cellular on
of pooi' signals are being

3

i that this proposal
n detail. ! :

dliected from various departments?
hi Municipal Founcil (NDMC},

S
]

. also obtained|on this issue. The

- - ! -
opinioniof Law Department is re roduced as under i—

“{. The department jhas not placed on record a copy of no
by Ministry of CF.mmunicatiOns (Department of Commu
of India on 169 Nov., 2016. This notification has b
conferred by Sub-section (1) of Clause (¢} of Sub-sd
Sections 10. 12 & 15 of the Indian Telegraph Act, 1885..
having been doWnloaded from the official website is
consideration oﬂlhe Engineering Wing to bring its terms
aforesaid notifi Iuion.

td

e .

The notification deals with the rules framed by the Ce
ground infrastructure and over-ground infrastructure (
making any policy and terms and conditions govem

notification.

' i

ification dated|15-11-2016 issued
nications) published in the Gazetie
en issued in exercise of powers
ction (2) of Section 7 read with
A copy: of the aforesaid notification
placed opposite for perusal and
and conditions within the ambit of

ntral Govt. with respect to under-
Yiobile Towers). Thercfore, while
ing the contemplated policy, the

department shoa{lld not frame any condition de hors t}\é rules contained in the aforesaid
! I

A perusal of th
under the defini
framing of polic
3 conditions gove

ion of appropriate authority

UB/NDMC {4}

: |
. notification shows that the SDMC being a local atthority is covered
and it can &xercise the powers with respset to
ies, terms and conditions within the rulgs framed by the Central Govt. and
ming the license U/s 430 of the DMC Act, 1957 i

|
| a
]
|
l

[ 1

e

e e —————
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ot

for the purpose of the rules contained in the aforesaid
contemplated policy of the Corporation.

The SD.MC is also required to develop nu clectronic appli
not been established:by the State Govt.

Chapter-3 of the afo:r-:said notification contains a detailed |
be provided by the Jicensce in support of lis application,
consideration while finalizing its list of documents required
granting approval foj COW under the contemplated policy.

The aforesaid uotifidation empowers the SDMC to fix one-t
every application w hizh shall not exceed ten thuusand rups
is at liberty to fix the administrative charges which shou
thousand rupees

otification to
salion process

st of supportin

|
e=. Thercfore,
d not be over
Nl
1

the department
for processing Applications for

me aclministmt'ivc charges for

| C -
As per mandate of the aforesaid rules, the SDMC is requirtd to appoint a Nodal Officer

dca!T with the
if the same has

¢ documents to
may take into

3

he department
and above ten

! .y . . H
In addition to one time adininistrative expenses, the SDMC imay alsg charge license fee as

it may deemed fit w‘:h its proper justificaiion and approval
is stgnificant to mention here that under Seitlement Agreen

fee.

Court through mediation, the SDMC is entitled to recover Rs. 2 lacs/for 5

of the competent authority. It

¢nt arrived before Dethi High

*

ears as license

Therefore, the Engincering Department may tahe [into c'pnsiderat’on this aspect

while giving its pro
proper justification.

The SDMC may alsciv reccver the charges for the pround on

Rule 10 of the aforedaid rules inter alia provides the process

which shall be a partof any policy that may be contemplatcj

It may be noted that the Proviso of Rule 10 contains the de
that if the SDMC fails 10 either grant permission or reject ¢
specified time, the lpennission is deemed to have been
mechanism has to put in place for examination of all the ag
same within the specjfied time to avoid deeming fiction.

The Law Department is of the opinion that the contempl:
should be in conformity of the aforesaid notification conta
infrastructure (Mobije Towers).

}ln addition to above, the| department may also ensure that the ¥
are appropriately incorporatedrinserted in the contemplated policy i~

;lning fiction o

blicatmt;ls and
L

i ol

ited policy of
ning theirules

i

>llowing ‘terms

. ~ [ 4 .
sal to competent authority for enhancement of the license fee with

which COW will exist.

of examination of appiication
by th'le c;lepartrTcnt.

filaw providing

he smjne‘]in writing within the
granted.! Therefore, a strong

disposal of the

the deparment
of over-ground

and conditions

(1) A compiete mecharjism to deal with the defaulters of payment c;_f licenise fee of cell

towers, charges of ground, along “with absolute power to give direction for relocation of

Towers in case of ,-I?Ub“c inconvenience if any comingerg

functions of the Corporation under which the Corporation.

Appropriate conditi
out of instability o
property.

UB/NDMC{5]

t

cy arises to n{eet obligatory

I

o0 for indemnification of Corporation in case of any accident arising
structure of any accidental event resulting to. any loss of lives or

1

¢y

Qrannad v MamQranner



S Ab.

vetting. The Law Department vide its note dated [ 1-2019
order”. Further, Law Department in its note dated 20-11-20

. , | .
(iii) A specific condition for granting of pernissior ‘ ‘ porati
ght title of interest in fayour of the applicant with absolute discretion

shall not create any ri

of the Corporation to direct re-location of
deemed appropriate by the Corporation.

The Corporation should also keep liberty to-fevicw the charges periodically as and when

(iv)

the situation ariscs.

for placing COW on the fand of Corparation

the same in case of any need as may be

The department may draft its preamble for placing it before the competent authority keeping
in view of the notification dated 15-11-2016 as well a5 the aforiesaid legal opinion, ‘

The drafi policy containing above opi fion of Law was again sent to Law Department for

carried in the drafr. Needs revision.”.

that the following may be incorporated in the draft pelicy and

bbserved that “The policy appears legally in
9 stated that “There are certain corrections

The proposal containing draft policy was: also sent to Finance Department.
[

While agreeing with the proposal, the Fixlwncc Decpartment in its note dated 21-1 1-2019. stated

blaced before the competent authorities 1—

Observation of Finance

Reply

1.

b

|
As per the Government of India, Minisuyo"
Communicaticns, monthly charges for thcf:
space provided 1o mobile service provider on
the rooftops of Gevernment building in Delhil
for erccting miobile tower shall be cnham:eclI
after everv three years @ 8% per annum
compounding on yearly basis, Since the above
notified base rates has been adopted for CO\,\E
as Rs. 292/- per sy.tt/per month, rates to be
charged in the wvear 2019 be calculated
accordingly. '

UIMNDMC[ 6]

o

Ministry of Urban Development, Govt. ¢ India,
Office Memorandum issued vide No. 1831672/
2001 5-PLIIT dated 8th March, 2016, which deals
with fixation of licence fee in respect of the

of he Govt, buildings ir Delhi. states that

“The issue regarding the fixation of lizence
fet recaverable from the mobiie service

providers for erecting mobile towers cn the

ropfiops of the Govt. buildings in Delli are
under considcration in this Directorate.

it'has now been decided 1o levy the licence
feo @ Rs. 292/- sq.ft. per month for the space

-

provided ta Mobile Service Providers in tive'roof-

tops of Govemment buildings in Delhi for

erdcting mobile towers. During the period the
allotment subsists, revision of licence: {ze.
extluding taxes, will be done every three years.
computed @ 8% per annum, compounding
on| yearly basis, as per OM No. 18015/1/92-
PolLIfl dated 16-3-1999.”

This O.M. talks about revision of licence
fed, excluding taxes, in case the allotment
subsists and there is no circularforder on this
isshe in the year 2019 by the Minisuy of Urban
Development, Govt. of India.

Mobile Towers to be erected on the ronflops

85/,

P

L
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|

i
As per Clause 27 of the drni:t do_cu.:;nem,‘ :
penalty  of 25% can !)e impose ’ on |
regularization of COWs m-smllcd \-vu‘\om ;
permission. Finance is of the view that since no |
policy was in existence as on date, penalty of |
25% of the requisite permission fee can be |
imposed after a cut off datc as decided in the E
policy or from the date of installation. However, i
departiment can calewlate and recovet the \
arrears . from  the present operations, if any at i
{he rate of Rs. 292/- per sq.ft./per month from |
the date of instaitation as one-time mmeasure. |I

As per Clause 8 of the draft document, SDMC |
may aiso charge license fec with proper
justification and approval of compstent authority.
Department is advised to incorporate the
proposed rates accordingly. l

May be vetted from Law Deptt.

If any civic body in Delhi has floated tender/

allotted this work, the same rates may also be
explored as a benchmark. '

| “‘3}-\

Exié ing COWs on date of issue of this Pollyc_y
will have to pay arrears from the d'alc oi: thelr
cxistence and if any COW inswl.ct-l wnhpu‘L
permiission aftcr the issue of this Pelicy then 1t
shall be regularized after payment of penalty
@ 45% over and zbove the mon;hly rental
charges. The rental charges as wcll' as the
pcmﬂly will be charged on mmonthly basis.

13

The| rates/charges will he fixed zfter approval
sl e competent authority. ‘

The| drafl policy was zisc sent to the Luw
Defltt., certain corrections have been canied
outl bv Law Deptt. and accordingl,. a-
sug'hL_'eslcd by Law Deptt, draft poticy has bevn
revised. B '

Nc,\}' Delhi Munizipal Council bad floated
vicn! ere for 136 sites, with maximum space as
>0§;qm. cr 538 sq.fi. area for 2ach site fora
pegied of three  ears.

¢ estimated cost for these 156 sites iu-r:s
EG{ 99.84 crores for 3 years.

Th‘: cost per site for 3 vears comes to
Rs,164,00.000/- (99,34,00,000/1 56 = 64,00,000:-)
Th ’

b

? cost per site per month comes
. H 5§ 1o
1,77,777.77 (64.00,000/36 = iR i o))

The cost per sq.fy :
q‘f" per month come

Rs 330.44 (1,77 2 Cmes 1o

= {30'44) (1,77,777.77)50 sqm. or 538 s:q.ﬁ,

T'n:. awarded cost for 52 sijes = Rs. 94.69 444
The awarded ¢ _ o

' OS5t per site .
30 sqm.=Rs.1,82,104., per month for

The awarded cost PeT site
=Hs, 33848

(1,§2,104/538 = 338 43 (say Rs. 339/.)

=

per month per éq.ft.

Qranned hv CamSQcannar
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A
W,
N
5. t

one COW of this size/area will be around
RE. 91,200/~ with rate as Rs. 339" per:sq.ft.
1
)
:arca from telccom company/service provider
E‘lﬁa}' vary and as draft policy the maximum

: -

& enquired from Ms. INDUS TOWER§ LTD,
o has been allotted Group-B (52 sitas) by
DMC, the size for onc COW, in general 15

tr. = 5 mir. or 269 sq.ft. 5o the amount of

¢ month. However, the requirement of size/

fea permitted for installation of COW is upto

‘?J} sqm.

With reply to the afore-mentioned obslervatiori

and as suggested by Law Deptt, the diil

policy was revised and sent to Finance Deptt. as well as Law Deptt. for v2iting.

“Law Department vide its note dated 26-11-

19 observed that “Since the policy of COWs
to the proposal of the department as it hag
lance suggestion are as under i—

%

Finance Department vide its note dated|25-11-2
has been drafted newly in the SDMC, the Finance is agre

been revenue earning potential for SDMC. I—Iov.'e\'c“r, the Fi

. Opinion of LAW Deptt. should be adhered t

2019 observed that "Redrafted policy pémscd.

This is legally in order. The facts are to be I\'eriﬁed by the Depit.™

POLICY : *‘

Government of India, Ministry of Com nunicati
rules to regulate underground infrastructure (Optical Fiber) a
Rules vide Notitication dated t35th November, 2016, whic
November, 2016. :

A perusal of the notification by the Lay Depty;

is covered under the definition of appropriate authority af

framing of policies, terms and conditions within the rules
governing the license U/s 430 of the DMC Act, 19537

As per the documents/information collected frdrl’n

opinion from the Law Deptt., South DMC. the péwers c{)

sn (Deptt. of Telecommunicaiion) has ::Otiﬁed
hd over-ground infrastructure (Mobile Towers)
h was published in Gazente of India on 16th

shows that the SDMC being 2 local authority
d it can exercise the powers with regpect 1o
framed by the Central Govt. and conditions

the other deparnments/agencies and the: legal
iferred to South DMC being local body and

discussions with higher officers and representative !of' Telecom Operators, the draft pelicy is prepared with

following conditions :—

|
f
|
I. i

I. The Cellular on Wheels (COWSs) s}hall be!s
markets, other vacant spaces and Tong rod

The maximum area per COW shall be aliot

+

et up in publi¢ places like parking lots; parks,
d sides (wherever possible) ete.

ed upto 50 sq.mtrs. with maxirsum width upto

. . L ' - . B
8 meters (including the space required for gy wires /anchor wires ete.).

3. The monthly rental charges for the land al
hundred thiny nine only) per sq.ﬂ.),pcr mon

otted for COW shall be @ Rs. 339/ (Rs. three
h + applicable taxes (including co-sharing with

other Telecom Service Providers).[The mothly rental charges for the land atlotment shall
be enhanced afier every three years @ 804 per annum, compounding on yearly basis.

o e TR i
Besides, the revision of rates will be within

|
UIRNDMC| 4
¥

the absolute discretion of the SODMC,
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acemient and operational requirement for the
period of three months and the
telecom company/service provider will follow' hll relevant gu1delu‘1.(':~‘s‘ of De':gamn:;t i?:
Telecom. TRAI, etc. in this regard. fll' the tel ccorm compaqy/scn-:-c pro?n er l}': l,hc
operatc the allotied land after complction of paximum pcrl?d of threje years t en, !
rec months prior to expiry of three years

1

e e iele , ' !h

telecom company/service provider can nppl‘) ! th ¢
period of the allotment and the rcqucsl/a’pphcmlon of the telecom company/service pros Id;cr

will be treated as AFRESH. l

The location of the site will be finalized after cg
staffas well as the represcntaiive from telecom ¢

of the SDMC will prevail. ‘
Since the COW is a temporary structyre and can be installed at the following
1 1

places :~— i '

The SDMC will provide bare space ﬁ.lr placerent
COW for a maximum period of three ycars and minimum

nducting the joint survey with the soMC
ompany/service provider and the decision

{a} Public places
(by Markets | : :
{c) Parks |
(d) On Road sides ! a

(e) Par};ing areas & _
(f) Open spaces within Departments’ prcmises
(g) Any other place, as deemed fit by ?SDMC.J

For joint survey and finalization of theljocation of the sitc, teams can be formed at
Zonal Level comprising of officials from Buildjng Department, Maintenance Department,
R.P. Cell (for a’, 'b’, 'd’, ‘e” & 'r:l’ above), Land & Estate Deptt. (for "{7 above)
Horticulture Department (for ‘c’ above) and representative from the respective telesom
company/service provider. : :
SDMC in its own capacity reserves tl]e right to cutrizhtly reject any application without
assigning any reason. ' .

'
i

The maximum height of any structurall élemcl}]t installed with COW will be upto 30 fntr.
above the ground level at any location ' : i

i .
The COW shall be installed for the ti‘:rlhancej'i'lent of mobile signal and the SDMC will
reserve the right to ensure that there is no \-'ioliltion of the same. -

The telecom company/service providér shall 1ake the site on “As is where is basis™.

All the sites will be tentative and arg subject fto change of site by SDMC for which the
telecom company/service provider will not spek any adjustment in the menthly rental
charges or any claim, compensation, damages! or any other consideration whatsoever. 1t
will be the absolute discretion of the Corporation to direct re-location of the alrcady
allotted site in case of any need as may be deemed appropriate by the Corporation. )

The infrastructure facilities such as e:[ectric connection shall be arranged by the telecom
compftny/scrvice provider and the cost of electric connection including cabling, penal.
electric meter, electric charges and other ancillhry charges, shall be borne by the comphny
service provider. The telecom 'compr}nyfservi ¢ provider will ensure that all the electric
wiring, gazettes are used and mainlain:cd properly and are in good conditions. :

UBINDhi?IC (9}
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Lh

16.

17.

18,

) .
The space upto the maximum pf 50 sq.mtrs. 1t

and no excess space
pretext. (It will be the absolut

50 sq.mrs.)
The telecom company/servict provider at ilg

pcrmissionslccrtiﬁcatcs if required for the s
. ! )
law and will submit the following documents

iscrétion of §

{a) The telecom conpany/service provider
from all losses-damage/fire.

(b) No Objection (,‘ertiﬁcalJ: fiom Archae

applicablel
No Objection Centiticate|from Airports 4
Jo=ation is marked in ‘Red’ Zone in Cold
AALL

(c)

(d)
for Standing Advisory Committee on,
acknowledged by WPC Wing af Depar
with registration numb=r|ior the individuy

will be [covered by thg

\uthority of India {AAD

As per guidelines of Deparument of ‘leJecommunizat

ment of Telecommunication,

i1l be considered including all these facilities
com company/service provider on any

tele
¢ space’upto

DMC to detennine and aliow th

own cost shall take the pecessary statutory
hme from any other agendy or depitl. as por

il indemn:fy the SDMC to keep harmless

blogicu! Survey of India {581y Caheres2r

{only in case if the

ur Coded Zoning HMap (CCZM) spesified B

ions (DOT), a capy of application

Frequency Allocation (SACFA) clearance
IO"-‘[. Of- lndla.

al location will be submitted alonyg with the
poration and the SACFA clearance, when

application for new 1OWers in: the Ca
obtained will be submiﬂe& within 6 montl

in this regard will be subr itted by the aqp]icant. in case

W

SACFS. clearance. whereyer available,
the Corporation. |

The teiecom company/servic provider-shall;
site and shall maintain the Samne in neat &

applicable laws of the country.
i

so as to create a clean and healthy environm

the telecom company /service|prosider fails f%i

laws wiil be imposed on it. Ir this régard, the]

the departments agencics shall be followed. .
!

The 1zlecom compan}'fser\ficclprovidgr shall ¢

Any physical (or othenvise) damage or injur
the part of the telecom company/service pi
telecom company/service prc;wider only and
liabilities towards the injured. The telecom’¢
can be indemnified the SDMF for any losses

The telecom company/service provider wi
special measures are instailed at the'applicabl

The telecom company/servige proxfider agre
un-fetiered access 1o the authorized repres
time and agrees voluntarily apd unehuivocal
as may be indicated by the SDMC. Non
permission, so granted, will be revoked.

UD/NDMC(10]

astall/operate U
\d sanitary conditions and ¢

s of granting permission. The self-declaration

of existing mobile towers the
iil be submitted alongwith the applicziton in

he COW within the designated
omply with ail".

wsure high standard of hygienic and cleantiness

ent to enhance the image of SDMC. In case
maintain the same. the fine as per applicuble
directions/guidelines of the Hon dle Court or

y to the commuters/passersby due to lapse on
ovider will be the sole responsibility of the

the SDMC will have no legal obligations or
ompany/service provider will indemnify and

on this account.
1 ensure that fire detection. lichtening and
¢ site and are kept in good condition.

es voluntarily and unequirocally to provide

Latative of the SDMC for inspection at any
y 1o abide by and comply with all instructions
_compliance will be treated

as breach and

Qranned b CamSQeannar
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1
19. Encroachmeni .— The telecom;comp

20.

2t

22,

28]
[PN]

24.

25.

26.

any area and shall restrict to al
provider encroaches upon the public land, t
petmission and fo

Security Arrangement [— The telccom comp
sccurity of the equipments 1
and security of the sites. The 3]
loss. : o

! -
No Signage :—The telecom company/service

efeit the interest-free performance security.

|

fmg.':'servil:c provider will strictly not encreach upon
lotied site onﬁy. In case. the telecom cempezny/service

he SDMC reserves the right to revoke the

any/service provider will easure safety and

incralled st the allofied sites and will be responsidle for szfew
PMC in any case will not take any responsibility . theft’

provider shall not be allow ed to install ars

ivpe of signage (commerciaL’ndn-cmnmercial) for any purpose inside or cutsive the =ifes

In case,
non-coramercial) for any purpose inside/or ou
ten thousands) per day per site Will be itnposc
period of seven days, afier which
zuch site(s) without any notice/éommunicaiiva

Compliance with the Law .'——iThc sites and:

conform to every applicable requirement of] law ur dulv. ce
requirements of the carriers af all insurance on or reiating 10 the s
company‘service provider at its sole risk and expense. at all iimes during the teny
promptly compiy with all such requirenients, The telecom tampaid servic

corply with ali applicable statutes, rules and

Municipal bedies, and all applicable rules and a

. . i .
Thz telecom companysserviceprovider shall

passed from time o time by Hon’ble Supreme Court'High Court cr ar

quasi-judicial body/authority. The same shall

service provider. i

1
The selection of site for installation of COWs
. - t —
not disturb the free moments of the trafiic/pu
school/hospital and places \'-'h::ire heavy raific

. . i . R
The COW may include the base of. the Tow
safety measures and structural 'stbility.

the telecom company/$ervice pro ider installs any type of signege {commercia
tside the sites, a fine of Bs 10.000% (Rupzes

d upon the compair; service for 2 pianitwm

SDAIC reserves the right te revoke the permissten w...L.

lhe fixttire» and the appurteiances thereto
nstituted autisdrity OF Ui
ites. The telecom
1 thesea!
¢ mrur Lot shall
lregulminns of Central. Slate 35 <Lments,
550 regniations of the Dalhi Fire Deparunert.
the judgemenis

othe: j. dictal’

{
Lompiv with end abidz by

be the respersitatity of wzizeaT company/

and its operation shall k¢ such .hat iz should
blic and shail preferanly be wway from the
and public mevemeit is being done.

L)

er on Wheels subject ro Tuliiiment of the

i
For providing generator set for COW, a copy of the nype test cemificate issued by
Automotive Research Associdtion of India (ARAI) to the manufactures of the Diesel
Generator (D) Sets, as per guide[incs issuéd by DOT will be submitted along with

clearance of DPCC. '

|
The telecom company/service|provider shali:

T

tnsure the safen guidelines issued by DT

in this regard. However, a Self-Declaration in tiis regard will be submitied by the applicant.
H . . 1}

F.or COWs existing before issue of this Policy. relecons company/service provider, at the
time of regularization within 30 days of notiﬁJmion of Policy, will have 10 pay arrzars from

the date of their existence wWith penalny @
charges. If any COW is found installed with

25% over and above the monthly rental
ut permission after 30 days of issuz of this

HPA H ! | . -
Policy then it shall be regulafized after payment of penalty @ 50% over and above the

menthly rental charges. The rental charges
monthly basis. For date of existence of COW

as well as the penalty will be charged on
the telecom company/service provider will

have 10 submit an affidavit alohg with other reguisite documents.

UBmDMCl |
I

1
I
f

§ole
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! ]
|

ission duoe to efflux of time or

28, After expiry of the period of perm . ‘ '
permission W hichever is carlict, a 15 days perivd will be provided to th

service provider [0 remove its|material from the sites and peacefully |

sites.

terminaticn of the 551 (C_
e telecom company/ -
;andover the vacant -/ ,

The telecom company}servict provider shall vacate the sites by taking away all 1ts
ites before: such period atherwise the SDMC shali have

articles and handover the vacint s . ihate
the right to seize these material. Unauthorized occupancy charges {equivalent 1o Twice

: . . _ -
monthly rental charges) will bt levied afler expiry of such 15 days Grace | eriod.
29, Transfer .—The telecom com[l)uny’sen‘icc provider, during the tenure of permission .shfxil
not transier. assign or part with the sites or any portion thereof permanently or tcmpc-ran!;
w anybody else and shali not be allowed to take any personio share the towers, exceplin
accordance with this permission, without the | rior parmission of the SDMC.

issigning the right 10 the permission or sub-
letting the whole or part thereof of the sites, Will strictly not be ullowed at any point during
the period of permission and violation of the samg, will lead to the revocation of the
permiission, with the SDMC rreserving 1he rieht to sorfeit all interesi-free performance

security and pay ments made. |

30, Assignutent and Srb-leting ~%— Any form of

31. Duration of permission per:’%;c.-' ~— The pzerission shall be for & pericd of 3 tthree)
years from the date of issue o(pennission letﬁer. Such permissicn w.ould remain BPPI!CHI?]t‘
subject to fulfilment of the tehms and zonditions, and such permission should exp re with

efflux of time. The monthly! rental charges will be charged from the date of issue of

permission leiter. |

Compliance with applicable ILenws :~-The I‘Tlecom company/service provider shall bear

[ )
)

all salaries, wages, bonuses, payroll taxes © aceruals including gratuity. superannuating.
pension and provident fund cbntributions, cantributions to worker’s compensaticns funds
and employees state insurance and ‘other tayes and charges and all fringe and uvmployee
benefits including statutory contributions in respect of such personnel as per law and it is
agreed they shall at no poimioflime be or donstrued to be employees of the SDMC and
the telecom company.v'sen'iceiprovicier shalirbe solely responsible for comptiance with all
Labour Laws which shall include: all liabilities of the Provident Fund Act, ESI Act
Workmen's Compensation A:ct, Minimum \}v’ages Act and other Labour Welfare Act in

respect of its personnel. [ '

B . [} '

33, Employees conduct :—The telecom companyl/service provider shall ensure that all persons

_ employed behave in an orderly and discipI‘iLled manner and that the said employees are
prohibited from carrying on any unfair activitles. demonstrations in the vicininy of the site.

. . , NI : .
34. For dispute of any kind, the jurisdiction of cogrts will be Delhi only:.
| ! H .

{L.

FEE STRUCTURE :

(A) Administrative charges

q Rs. 10,000/ (Rs. ten thousand) per COW (NON-
REFUNDABLE). '- '

| |
1 N ' v
(B) Monthly rental charges for l:nnd allotted is ,q{s. 339:- (Rs. three hundred thirty ninz only)
per sq.ft./per month, ! — o
' 'UINDAC |12 ]
i

+

i 1

I
!
1
1
i
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T ©
(D)
(E)
(F)
Il

S5.0.P. FOR GRANT OF PERMISSION :
Application for grant of permission will be submiqi

For COWs existing before issu!c of this Pollic} llelecom c.ompafxy/ser"wce prc‘)wu::r_. ug,::;
time of regularization within 30|days of notification of Palicy, will have to pay arrcars kr 1 Sg /
the date of their existence wlth petalty (@:[23% over and above the mPpthl_v renta ‘-
charges. If any COW is found fns'alled wilhdryt permission after 30 days of issuc of ihis

Policy then it shall be regularized after paymgnt of penalty @ S0%% over and aboveithe
monthly rental charges. The r,L'ntnI charges fis well as the penalty will be cha_rged on
monthly basis. For date ol existence of COW., ithe telecom company fSCrviLe provider i ild
have to submit an affidavit along with otier rucﬂuisitc documents.
. i

Applicable taxes. ! l

ARer issuance of permission letter by! the SDM : { :
should submit three months advance fec an%] two months of fee as scuurity deposi.

Cecurity deposit will be refundcd after cxpiry of the allotted pe_riu:‘. If security is dx:p_:m sited
- of Bank Tywacantee will be pericd of

in the form of Bank Guarantee then!the validir;

permission plus three months. The Bank Guargot:e should be 4...wn cn any Naticralised
Bank wathin -he junsdiction of Dethi only, .

Payment Terms :—The advanoe umount equijulent 10 three merns jental charges paid
by the telecom companviservice protider shll be adjusted tov. urds the monthly reni!
charges for first three months ir:1 respective ﬂri . thiee monihs,

Thereafter, the telecont comphnw/service previder sha!l subiai. to the SDM?
advance monthly renial chargés per month fr each site and other .'nzs, i any. an or
before 7th day of the mor-h lhr.img.h onlit.c paypents, ‘

Non-pavment o} wonthly rental charzds and «ihes dues within ihe prescribed cure
will constiruie reach of the thms of parti.issipn and she!l render ibe perminsion lizhle &
be revoked. Besides, the telecom compatvissivice provider siiail pay an il st of 157
per annum o the amoutits of henmiskion aud|other dugs pavable rematning outtendiny
after the due date and fallirw in arrears. intestst Jhall sontinue o aceme tll tie monthl
rental charges and otFer ducs are finully s uffred un. Such interest shall be charged far
ihe ful! raonth if the pavinent of muonthly renthl Cherges and vher ditss ure not mag2 oy
the due date with arrears, if apy o case. pryment remain ot rstanding for a maxium
period of 45 davs, the permissi:.!n shatf siand tegminated.

C, the telecom company 'sen ice provider

b
o] -

b

d by the telecoin campany/seryice presider

having valid license from the Deptt. ot Telecommunicaiion, Ministry of Communizations, Govt, of India

List of documents to be submitted along with! pplication +—
; :

0
(ii)

(iii)
(i)

)

(vi)

Copy of relevant license issued by the Deptt.jof Telecommunication. Govt. of India 'and

copy of registration certificate of the company,| ,
The telecom company"ser\'ice frovider wilt su:llmmit the plan and Iscation plar of the COW
duly signed by thc_apphczmt dnd the Structufal Engineer. The Plan shov:d incluue thic
é\'(l)c\:\at of land reguired for cst?blishmem of 1he overground teiegraph infrastructi-e lor
L : | i
No Objection Cenificate from Archacdlogicai .Jur\'e,\' of India (ASI) (wheres er 2oplicabic)
. . " . 1 . . i : "
No Objection Certificate from Airports Aul.!lorit)' of India (AAT) (oniy in case ii the
lﬁc:;a[t)lon is marked in ‘Red” Zone in i Colour,Coded Zoning Map {CCZM) specitied by
: | : : o ]
(C:gi'\;:)oflthﬁ type te?_t certificate issiied by )ﬂrutomolive Research Association of Iadia
10 the manufactures of the Diesel Geners ets, i lice along Wi
learante of DhCe: ; ie (Z:ner'llor (D) Sets, if applicable. aloug with
Self-declaration of SACFA Clef:irance,flo be obiained within six months.

UBNDMC|13]
, :
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o

I
)
]
'
1

(vit) Indemnity Bond/Al{idavit as per cla
(viii)

Ceutilication of the technica] design by a 5t
-safety of the overground telegraph infrastruct

(ix)

(x) _
for the purposes nl'commuuu?auon in regard

TIMELINES :

S

Oses metltioned a1 SI. Wos. 13. 16. 25 & 26 above.

! . . . . . ‘. L
The telecom companv/serviek provider will submit an Indemnity Bond indemnifying ti.e
SDMC to keep harmiess fronk all loyses/damage fire.

ructural Engincer attesting to the stinciural
ure of COW,

The rames and consact detaifs of the employees of the telecum comnpany/seryice provider

o the application made.

5. No.

Action i

Timefi ame

2,

LN

g T
. . i !
Scrutiny of documents submiited by the. telecom comp
servive provider, ! '

. - . - -J N n
Joint Inspection of site(s} by the following Members/Team :

EE(B) of the zonearea or his representative
EE(M) of the zone/ared or his rcércsemative

0)]
(i)
(i)
Park)

Representative of Land & Estate

Representative from Hor[icu[ture!

Park} - : '
. 1

Representative of the telecom

‘ provider '
Issuance of Letter of Acceptance. '

|
Deposition of Advance Mantaly Rental Charges (equiy

. |
() {Deptt.

()

(vi)

i

(equivalent to 2 months monthly rental ¢harges).
N i
Grant of permission.

|
!
i
!
i

Ty

AC/RP Cell or his representativcg {except in casz of

Deptt. (in case of

lent
to 3 months monthly rental charges) & securinn  deposit

Within 7 days of receipt of appiication.

Within 7 days of scrutiny of
documents and if the decumests
submitted are found in order.

C/Ompan}'/servicc

Within 7 day» of joint inspeciicn, if
site found feasible.

Within 15 days of issuance o3 letier
of acceptance,

Within 7 working Jdavs of campleren
of all formalities including depasition
of advance monthly rental charges
security deposit.

In view of all above, it is submittet that lhe.propogal containing Policy for permission of sztting

up Communication Cellular Mobile Towers n Wheels (COWSs), with the Fee Structure as mentioned in

the P:_)iic,\. in South Delhi Municipal Corporation areas. md
Standing Committee for consideration and approval please.

v be placed before the Corperation through

(i) Resolution No. 117 of the Standing Committee dated 18-12-2019.

_ . Resolved that it be recommended|to the Corporation that the proposal of the Commissioner a3
contained in his letter ]\'?. F. 33/RP CelVSDMC!575:C&C datpd 4-12-2019 regarding Poliey for permission
of seting up Communication Cellular Mobjle Towers on:Wheels {COWs) in South Delhi Municipal
Corporation areas, as detailed in aforesaid letter, be approved

Resolution No. 259

The motion was carried, | .
UB/NDMC | 14§

Resolved that astproposed by 1

Cellf SDMC/375/C&C ddted 4-12-2019 4

vide its Resolution No. 117 dated 18-1
Communication Cellular Mobile Towers

Corporation areas, as detdiled in aforesai

he commissioner in his lemer No. F. 33 R.P,
nd recommended by the Standing Comminee
2-2019, Policy for permission of sewing up
bn Wheels (COWs) in South Detii Municipal
i letter, be approved.

|
;

1
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Policy for permission of setting up
Wheels (COWs) in North

BACKGROUND AND FACTS

in number of meetings, the represe
number of complaints arc being received regular
while making the cellular phone calls. {twas als:
from the residents of the colony/area while inst
into poor signals. |

To resolve this problem. suggcstimrs were receive
vhere such tvp

Wheels (COW's) mayv be pro-.'idr:d in the arca
received. The COW is a temporary arrangemen

Delhi Municij

watives of Cell

o pointed out t
alling of ceftui

which czo be

i.e, markets, parks, on road sides, parking areas

Accordingly. the proposal was mobed for adoptign
Corporation for Cellular Mobile Towers on Whetls (COWs)
Deihi Municipal Cerporation vide Resolution No. 259 dated

orders dated 7-7-2020 allow to process the casy
same,

Governinent of India, Ministry of Gommanication

rules to regulate underground infrastructure (Op
Rules vide Notification dated 15th November,
November, 2016.

and opeu sp

ANNEXURE B’

Communjcatipn Celtulay Mobile Towers on

al Corporation areas

Wlar Mobile Operators pointed out that the

y from the gendral public regarding poor signals/call drops

at in many cases they face lot of resistance
. towers on rooftop oi a building resulted

i from the represcntatives that Celiciar on
.« f complaints of poer signals are being
nstalled at required losation “Public places

cds i, Depanients’ oremises, <12.).

1w of the policy of South Delni Muzicipal
vhich is approved by the House of South

4-1-7020. Commissioner. Nerth DIMC vide

for approval of House of North DiAC for adoption of the

tica! Fiber) und
2016, which

COW is a temporany' structure and
sides, Parking areas & Open spaces within Departménts” pre

North DMC.

L.

Ministry of Communication, Govt of India can épp!) f‘or grant
the jurisdiction of North DMC, on following ten‘ns & condmons :

can be installed at Public places, Markets, Parks. an ro2
mises & any (iier p.ace, as r.Iec...,.. fie by

(Deptt. of T hzc inmunication) bas netified
over-ground infrastructure (Mobile Tovers)
vas published in Gazere of [ndia wn 763

d

Any telecom company/service provider| having valid license from the Deptt. of Telecommunication

I
markets, other vacant spaces and along road s
2. The maximum area per COW shall be allotied
8 melers (including the space |Jequired for guy
3

r

<tFpermissi0n for instaliation of COW within

The Cellular on Wheels (COWS) sha]] be setup in publ:c places like parking lots, parks,

des (wherever possible) etc.

upto 50 sq.mues, with maximunt width upto
wires/anchor wires etc.).

The monthly rental charges for the land:allotted for COW shall be @ Rs. 339~ (Rs. three

hundred thirey nine only) per sq.ft./pet month

other Telecom Service Providers). The month

applicable taxes (including co-sharing with
v rental charges for the land allotment skall

be enhanced after every thre¢ years @ 8% per arinum, compounding on yearly basis.

Besides, the revision of rates wil] be within the
UINDMC [ 15

absotute discretion of the North DMC.
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4.

L

1.

. ool :
The North DMC will providg bare space for
the COW' for a maximun pcrii:d of three yeats

o .
the telecom company/service provider will fo

s and minimum period of three months and
low all relevant guidelines of Department of-

Telecom, TRAI ete. in this !’cunrtif If the felecom company/scrvice provider need 1o

operate the allotted land aftep compietion ©
telecom company/service provider can apply
period of the allotment and lhuirequcs!.'.tpplicn
will be treated as AFRESIHL |

The location of the site will be finalized alic

DMC staff as well as the reptesentative from]

decision of the North DMC \\';{ill prevail

" maximum period of three years then the
Wiree smonths prior 1o expiry of three ycars
ion of the telecom company/seriice previder

L conduciing the joint survey with the North
telecom company/service provider and the

Since the COW isa tem sorare structure and dan be installed at the following Maces :—
porar

{a) Public places
(b)
(¢)
(d)
(e}
()

(g)

Markets.
Parks, '
On Road sides. o
Parhing areas &

Open spaces witlin Depariments’ premis

For juint survey and Zinalization of tf

Zonal Level comprising of officiais from Buy

R.P. Cell {for "a", 'Y, 'd’,]‘e’ & ‘g’ aboy

‘Horticulture Departmen: {for *c’ abiove) and
company‘sen ice previder, i

North DMC iz its own capz}:it}f reserves t

without assigning any reasorn.| : '
1

- » { 1

The maximum height of any|structural elen

above the ground level at anyjiocation.

1

reserve the right to ensure that there is.no vic
| v

The telecom company/service provider shal
‘ .

All the sites will be tentativé and ure subjeq

Any other piaze, as deened fit by SDM{.

es

e location of the site, teams can be forred at
Iding D¢ paniment, Maintenance Departimeat.
&), Land & Estate Deptt. (for F shovel
representative from the raspective telecam

1e right to outrightly reject any application

et installed with COW will be upto 30 mtr,

" The COW shall be installed, for the enhancement of mobile signal and the SDMC will

rlation of the same. . :
take the site on “As is where is basis™.

t 10 change of site by North DMC for which

the telecom company service provider will 1

ot seek any adjusunent in the monthly rental

charges or any claim, compcnsation, damages or any othier consideration whatsoever. It

will be the absolute discret
ailotted site in case of any need as may be d
]

The infrastructure facilities such as electric

electric meter, electric charges and other an

on ofithe Corporation to direct re-location of the already

emed appropriate by the Cerporation.

connection shall be arranged by the telecom

Jlarv charges, shall be borne by the compana/

company/service provider afid the cdst of lectric comection including cabling. penal.
‘!:j

service provider. The telecom company/se

wiring, gazeties arc used nndimaintained pro
UB/NDMC |16

bice provider will ensure that all the electric
serly and are in good conditions.

placcment and operational requirement for 55/2

'
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12, The spacc-upto the maximum cJIt” 50 sq.nus, W

and no excess space will be covered by the ; er on
discrelion of Nprth DMC 10 determine and allow the space

15.

16.

17.

pretext. (It will be the absolute
upto 50 sq.mtrs.}

The telecom company/service!provider at its
permissions/eertificates il req

law and will submit the followifig documents i

(a) The iclecom company/service provider wil

from all losses/damage/fire,

lired for the same from any other agency or deptt. as per

1
i1l be considered including alt these facitities
telecom company/service provider on.amy

bwn cost shall take the necessery statutory

indemnify the North DM to kezp hanmicss

{b) No Objection Certificate| from Archactfjogical Surves of India {ASh {wherever

applicable).
()

AAT}.

(&

for Standing Advisory Committee on

No Objection Certificate from Aiiports r‘lulhorily of India (AAD) tonly i case if the
location is marked in ‘Red’ Zone in Colot

r Colled Zoning Map (CCZM) specified by

As per guidelines of Depatment of Telecgmmunications ‘DOT). a copy oi appucation

Crequency Allovation (SAUTA) clearance

acknowledged by WPC Wing of Departiient of Telecammunication, Govt. of Indis

with registration number for the individu

0! locatinn wi'! be submitted along with the

application for new towers in the Corporation and the SACEA clearance, whas

obtained will be submitted jwithin'é month
in this regard will be subntitted by the ap)
SACFA clearance, wherc\ier available, w
the Corporaticn, | '

. t
The telecom company/service Emvidér shall ir

site and shall maintain the s

me in neatl an
applicable laws of the country. i

s of granting pertaission, The self-decla-ation
licant. In case « f existing mcbile twers e
11 bz submitied alorgwith the applicerion in

statl’operate the COW within the designzied
] sanitary conditions ar¢ compiy with alt

The telecom company/service grovider shali enbure high standurd o hy gieniv and cleanfisess

so 43 to creale a clean and he!:!thy epvironm:t
case the telecom company/service provider:
applicable laws will be impgsed on it In 1
Hon’ble Court or the departmgnts/agencies sh

. 1 '

Any physical (or otherwise) damage for injury

nt to enhance the image of Norih DMC. by
fails to mainiain the same, the fine as per
his regard, the directions/guidelines of the
all be followed.

to the commuters/passersby due to lapse on

the part of the telecom comp:an}-'fservice pro
telecom company/service provider orly and U
or liabilities towards the injured. The telecom!
can be indemnified the North DMC for any |

The telecom company/service provider will
special measures are insialled ju the applicabl
]

vider will be the sole responsibiliny of the
e North DMC will have no tepal obligations
ompany service provider will indemnily and

gsses on this account.

ensure that fire detection. lightening and
site and are kept in goud condition.

18, The telecom company/service provilder agreés voluntarily and uncq‘uivo'caliy 1o provide
un-fetered aceess to the authorized represeritative of the North DMC for inspection at
any time and agrees voluntarilyland unequivocally to abide by and comply with al! instructions
as may be indicated by the North DMC. Nou-compliance will be treated as breach and

permission, so granted, will be mvokéd.
- : {'wm)mq 17],

SYlc
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19.

1<)
ol

24.

26,

27.

i
'

I ‘ V 1
| ‘
service
i . tlie telecorn companv/st
nd shall restrict o allotted sit¢|only. In casE, lh;:: r‘:lcelq i rovtke e
o fl(im::mro"\chcs upon the public land, the North DM ‘trc : .
syrovider encrod , o eeurty.
:wnnission and forfeit the n erest-free perfdrman

=y H
; sement — The telecom conh;mny/:-cwicc prov'idcr will c:nsl!;es?;:l;,a ;1:1:
St?t‘“f.”}' e i ‘ms ilstaiicd at the allotted sites and will be responsit ;‘ o
o 0_““0 e e . North DMC in any casc will not take any responsistity <
and security of the sites. Th! North
the\/loss. ‘ .

i i : allowed to install any

No Signage :—The tclecom '}company/serv!'c provider shall noF bc_ dc.e!}zr e e

i N . : ) : o5,

type of signage (commercial/non-commercs 1) for anl)f purpose m(s:sr o camieial
! he tel : solservice nprovider instalis any type of D1N420 :

15 m company/service pr i i "
o tE:'h::l(;ofo any i)u’r];ose irisidcf’or dutside the sites, a fine of Rs. 10,000/ (Rupees
non-commercial) for any pur] iside/or Quts o e T

ite willibe i ny/service for a ma:
) : 2w impobed upon the compa it
ten thousands) per day per site w 1ll<;bc Ip: 3 i
period of seven days, after Which North D?\fC reser~¢s the right 10 rev oke ;he PerMi>$ 0n
w.r.L such site(s) without any' noticé/commupication.

e T

Compliance with the Law ;— The sites ai

d the fixtures and the appurtenances lheretld
conform to every applicable requirement;

of law or duly constituted authority or taz
requirements of the ca.rrierk of all'i’nsuraf- ce On or relatim:; to the 'sm-:s. The let!:;cm:.'f‘
company/service provider at its soi’lc risk ang expense, at all times durmg. the IETT':,] 1;.:';_;1
promptly comply with all such requicemient3. The telecom company/service proviGer sna
comply with all applicable statutes, rules and regulations of Ceq:ral. Stfalc' Goveriments,
Municipal bodies, and all applicable rules and also regulations of the PC!hl Fire Dcpzum.::m.
The telecom company-"sen'ilcc provider shall comply with and abide by the _1ud?¢n}f32:;:
passed from time to time b%’ Hon’ble Supteme Court'bHigh Court or any ether jlldlC‘!“L'
quasi-judicial body/authority, The 'same shall be the responsibilinv of telecom COMPny
service provider, P

i
. . . ) o i . . i e
The setection uf site for installation of COW's and its operation shall be such that it should
not disturb the free moments of the traffics

fub‘.ic and shall preferablv be away from the
scheol hospital and places where heavy traftic and public mosement is being done.
]

The COW may include 1he‘5i base of the Tpwer on Wheels subject to fulfilment of the
safety measures and structural stability. '

1
For providing gencrator st for COW,

i . alcopy of the tpe test cenificate issucd by
Automotive Research Assotiation of Indi

i 2 (ARAI to the manufactures of the Diesol
Generator (D) Sets, as per guidelines is

sued by DOT will be submitted a’lmfg with
clearance of DPCC, . . |
: |

[}

pany/service provider sha‘}

wever, a Sejf-Declaration j
. .

For COWs existing before issue of this p
time of regularization withinl3o da
the date of thejr existence;

The telecom com

i ensure the safety puidelines issued b
in this regard, Ho Y Buidelines issued by DOT

this regard will be submitted by the applicant.

olicy. telecom company/service prosider, at the
days of not{{ication of Policy, will have 10 pay arreecs from
inges, 1 s s ws_lh pemalty (@ 25% over and above the monthly rental
ol l.mn. ::)q v is fuu‘lld installed without permission afier 30 days of issue of this
*01Lshall be regulurized after patime enalty ¢ 50% ov ‘

monthly rental ehap -L;*l'. z ter pa}l.mr.m of penalty 4T 30% vver and above the
monhly. bat Fu:' 11_ - The rental cha_rgt;s as well as the penalty will be el ged on
v g submi'l . ﬂ(l'l':;-L ° slv:nqhe of L‘().I\\‘, the telecom compan sen jee pw\'id“cr will

avit afang with other requisite dotuments.

| UIUNDMC |

vt
Of exi

] '-

Jranned ha MamSQranner
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» 28, After éxpi:y of the period of

30.

3L

oo i
permission 0

permission whichever is carlier, : :
service provider (o remove Its rlnmcrml from il

1

sites. I

! .

The telecom company/scrvice provide

articles and handover the vncmfu sitcsfl;cforc_;
have the right to seize these material. Unaut
twice the menthly rental charges) will be i.‘
Period. |

P to efflux of time or termination of the

a 15 Jays perigd will be provided to whe telecom company/

¢ sites and peacefully handover the vacant

shall vacale the sites by taking away all its
ich period otherwise the North DMC shalk
horized occupanc. charges (equivatent to
vied after expiry of such 15 days Ciace

. 3 |
not transfer, assign or part with

the sites or anyi portion thereof permnnently or :emporarily

' ; 1.0 : L
Transfer .—The telecom comphny/service proi.':der, during the tenure of permission shall

to anybody else and shall not be atlowed to ta
accordance with this permission, without the p

¢ any person 1o vhare the towers, excepl in
ior permission of the Nortr DMC

Assignment and Sub-letting :— Any form of assigning the ngat the permis«ton or sub-
lettinig the whole or part thereof of the' sites. - ill strictly not be allowed at an) point during
the period of permission and jviolation of the same, wilt lead to the revocat on of the

permission, with the North DMC reserving the

security and payments made. |

—

right 1o fosfeit !l interest-free nerformance

Duration of permission period :-— The permpission .hall be for a period of 3 (ikree)
yzars from the date of issue of permission iene[’r-‘. Such permission would remain applicable

subject to fulfilment of the termns and conditid
efflux-of time. The monthly }Lentat charges
permission letter.

s, and such permission shouid expire with -
will be charged from the Jzte of isue ol

Compliance with applicahle Liaws :—Th- ielecor1 company/service provider shall bear

al! salaries, wages, bonuses. payroll taxes or“l

crryals including grotuity, superannuating,

pension and provident fund contributions, contributions ¢ worker’s compensations fund«
and Employues State Insuranck and other taxes and charges and aii fringe and employvee

beneilis including statutory contributions in e
agreed they shall at no peint of time be or co
and the telecoin company‘ser\«'ice provider sha
all Labour Laws which shall §ncludé all liab
Workmen’s Compensation Act, Minimum W
respect of its personnel. ‘. '

Employees conduct :—The telécom company/}

employed behave in an orderly and jdis'ciplili

prohibited from carrying on any unfair activitie
! ;

spect of such personnel as per law zad it is
astrued to be emiployees of the Norin DMC
Il be solely responsible for compliance with
lities of the Provident Fund Acr, £81 Act
npes Act and other Labour Welfare Act in

ervice provider shall ensure that all person;
td manner and that the said employecs are
s, demonstrations in the vicinity of the site.

For dispute of any kind, the jurisdiction of courts will be Delhi only.

Settlement of Disputes :

35.1 Amicable Settlement :

113 case of dispute arising l?etwceﬁ the pal:'1
either Party of the contradt may send a w
The Party receiving the Notice of Dispute

writing within 15 days of'receipt. If that}

dispute cannot be amicably settled within
Clause 32.2 shall become dpplicable.

BNDMC|19] '

ies regarding any manter undes the contract,
ritien Notice of Dispute 1o the other Party.
will consider the Notice and respond to it in
party fails to respond within 13 days, or the
BO days following the response of that Part,

S (-
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I1.

FLE STRUCTURE :

{A) Administrative charges =

(B)

()

(D)
(E)

(F)

35.2 Arbitration !

Any Dispute which is not resolve
Clause 35.1, may be referred to U
Commissioner. Such arbitration sha
and Conciliation Act, 1996. The ve
language of nrbitmlioin proceedings s

35.2.1

The Arbitrator shall knake a rcasonc
any arbitration held éursua:'u to this
Partjes as from the date it is made]
DMC agree and undertake to carmy'¢

4 amicably by

[

he Sole Arbitrat

ue of such arbitration shall be Dzlhi and U;c
wail be English.

d award (the "Award™). Any Award madc in
Clause 32.2 shall be final and binding on the
and the Licensee:Contractor and the North
ut such Award without delay.

against the Licensee Contractar an
their respective assets wherever situ

All legal disputes between the part
Court(s) situated in lclhi,

35.24

Rs. 10,000/
REFUNDABLE).

Monthly rental charges for land allotied is K
per sq.ft./per month.

For COWSs existing before issue of this Poli
time of regularization within 30 day: of notifi
the date of their existence with penalty %

iar the North DMC as the casc inay be, and
ted.

Licensee/Contractor land the North {MC agree that an Award may be enforeed

s shall be subject 1o the jurisdiction of the

(Rs. icn thousand) per COW (NCN-

5. 139/ (Rs. three hundred thirty ninz only)

Lation of Policy, will nave to pay arrears from

-y, teiecom company/service provider, at the

7 25% over and above the manthly rental

charges. If any COW is foun%:l installed withut permissior: after 30 days of issue of this

Policy then it shalt be recularized afier pay
monthly rental charges. 'l'hel.-'enlai-clmrges

manthly basis. For date of existence of COW

nent of penalts ‘@ 30% over and above the
as well as the penalty will be charged on
the telecom company/service provider will

have to submit an affidavit alang with other requisite documents,

Applicable taxes. !

orth DMC, the telecom company/service

1
After issuance of permission letter by the

provider should submit three months advance fec and two months of fee as security
deposit. Security deposit willlbe refunded after expiry of the allotted period. If security is
deposited in the form of Bank Guarantee then the validity of Bank Guarantee will be
period of permission plus theee months. Th Bank Guarantec should be drawn on any
Nationalised Bank within the jttlrisdiction of Delhi only. -

Payment Terms (—The adva:lcc amount equivalent to three months rental charges paid
by the telecom company/sentcc provider shall be adjusted towards the monthly remial

charges for first three month

charges per month for cach si‘;c and other du

in respective |first three months. Thercafter, the telecom

. if any, on or before 7th day of the month

company/service provider shall submit to tl}& North DMC, the advance monthly rental

through online payments.

UBANDMC[20]

Qpranned huv CTamSQeanner

conciliation, as provided in g_l ( C
of to be nominated by the,
Il be as per the provisions of the Arbitration



1L

5.0.P. FOR GRANT OF PERMISSION :

I
Application for grant of permission will be subinited
having valid license from the Deptt. of Tclecomnu!nicmion, Minis

List of documents to bc-mbmim%d wlong with
Cell, NDMC, 16th Floor, Dr. S.P. Mukherjec Civie Cen

Delhi-110002
®

(i)

(iii)
(iv)

)

(vi}
(vif)
(viii)

(ix)

{(x)

.
. I

{
|
.

Non-payment 0f monthly[rcntai charges

will constit r .
be revoked. Besides, the iclecom company/sery

per annum on the amounis of permission and 0
afier the due date and falling in drrears. Interest

rental charges and other ducs ar¢ finally square

the full month if the payment of imontaly rental

the due date with arrears, if any. In case, ;m)l:rrJ

period of 45 doys, the permission shall stand t¢

|
]
?

Copy of relevant license issued Ly the Deptr. o
copy of registration certificate ofjthe company.

ate breach of the terms of permission

\id other ducs within the prescribvzd date

and shall render the perntission liable to

TR "::/I
e provider shall pay an ierest of 134
Jhcr dues payable iemaining oumstanding
rue till the montkl

u

shall continue (o pce
d up. Such inferest shall be charged for

charpes and other ducs are not made by
cnt remain outstanding for a maximum

inated,

by the telecom company’service provider
1y of Communications. Govi ofIndiz

gpplication to ilemunerative Project
re, Janahar Lal Nehru Marz, New

[ Telezemmunication, Govt. of Lidia urd

The telecom compuny/service prtlvider will 511bein the plen and location pian of the COW

duly sigried by the applicant and the Structura
extent of land required for establishment of thg
COoWw. |

!
No Objection Certificate from Arrhaeological $n

No Objection Certificate from Airports Autho
location is marked in *‘Red’ Zone in Colour (
AAl), i

Copy of"the type test ceniﬁcaq'e issued bv Au
{ARAI) to the manufactures of the Diesel Gen

clearance of DPCC., i

Zngineer. Jhe Plan should include the
overground telegrapil mfrasiructure for

rvey ¢ f Lidia (AST) (wherover appii:abls,.

rity of India {AAT) {onhy in casc if the
oded Zoning Map (CCZM) specified by

tomotive Research Associaticn of 14dia
trator (D) Sets, if applicable, along with

(

Szlf-declaration of SACFA Clearance, ta be obm’ined within six months.

Indemnity Bond/AfYidavit as per clauses mentioned at St. Nos. 13, 16,25 & 26 sbove.

The telecom company/service provider will sub

mit an indemnity Bond indemnitving the

North DMC 10 keep harmless from all losses/da mage/fire.

- n -~ - I
Centification of the technical deSign by a Strug

tural Engineer awtestirg to the structusal

safety of the overground telegraéh infrastructure of COW,

|
The names and conact details of the employees
for the purposes of comununicatién in regard to t
i

UBNDMC| 21}

i
1
I
1

of the telecom company/service provider
1e application made,

S‘O/IC



et L)
-

e o i i

[

S.No. Aution

Timeframe

e e e

o it

]

TIMELINES : ‘
!

|

JE— L

1. Serutiny of documents ubmitted by the telecom comp

service provider.

2. Joint Inspection of site(s) by the fol]owfng Members/Tg

(i) EE(B)ofthe zonefarea or his re lresentalive
1

(i)

{L1)

EE(M) of the zonefarea or his represzntative

Purk) |

; :
Representative of Land & Estutc.‘I Deptt.
Representative from Horticulturé Deptt. (in €23
Park) :
Representative of the
provider

(iv)
(v}

(vi)

3 [ssuance of Letter of Acceptance.

l .

4. Deposition of Advance Monihly Rentai Charges {equis
to 3 months monthly rental charges) & security de
(equivalent o 2 months monthly rentalichargcs).

3. Grant of permission.

AC/RY Cell or his rc—:prescntalivei (except in cage

any/  Within 7 days of receipt of application.
Within 7 days of scrutiny of
documents and if the documents
submitted arc found in order.

am :

cof

!
: [
telecom company/sefvice

Within 7 days of joint inspection. if
site founa feasible.

Within 15 days of ‘ssuzice ¢f
of Acceptance.

alent Letter

posit

Within 7 working day 3 of complenion
of all formalitics including deposition
of advance monthly rental charaes,
security depusit.

CLARIFICATIONS WITH REFERENCE TO THE Il
THE CHAIRMANSHIP OF THE COMMISSIONER/S

{EETING HELD ON 9.12-2019 UNDER
OUTH DMC REGARDING COWBTS

S.  Suggestion of representatives of Telecom
No. CompaniesiTelecom Service Provider.
] i
Infrastructure Provider-1 (IP-1)
t

Reply-Remarks

Ap

]
1, Agreement be replaced with License Pecd.
Le

f
!
|

reement has been replaced with Permission

rer.

2. At page | para 4 from top, exﬁression Telecom Company."Sen'ice Provider has alrcady
{/Infrastructure Provider (IP-1) be insé'rtcd. bebn mentioned in the Policy which includes
) infrastructure proyider. Also w ord “Registration
% ~ chrtiﬁcate" atready exists in the Policy.
3. Expression ('MBTS) be inserted aﬂcrli COW. CcOW and MBTS is same.
| UBRNDMC(22]

!
1
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9. Mandatory non-commercial signage may be

|
i
.

H wt"
In policy expression “monthly rent” |be

replaced with expression “Monthly License

Fee”. E

I

. [
In para 3, the monthly fee mentioned is too
high and not feasible. We suggest that monthly
fee should be mentioned as Rs. 292/- sq.it. to
bring the fee at par with MoUD rates.

In Para 2, the maximum arca should | be

enhanced to 64 sqm. (8 x 3). Same shoulg be

subject To space availability. ;

L I
[n para 25, sfier the word DPPCC, Espression
(If applicable) be added.

Afler para 4, para 4a should be inszrted

mentioning that if the service provider/IP want
to terminate the agreement and remove COW
=t any time afler 3 months, senice providc:?r!lf’
shall have to give a mandatory notice of

I month or rent in lieu thereof to the NDMC.

allowed.

: Month

payme

No Ch

.

inge in para 3.

No chynge in para 2

Alread

5 240518,

Since the Policy already provides for instzHaton

of CO
maxim
minim
campa
permis
in wri
Rental
of the

stand t

W for a minimum pericd of 3 mortis ary.
um penod of 3 years, so after the initial
um period of 3 mnonths, the teiztom
ny/service provider can spronder the
sion by giving three months adv .nce netice
ing along with payment of the Maonthuy
Charges for the notice perivd. Gr. expn
said notice pericd. the perrnssion shall

erminated/revoked and secur's deposit will

be refunded accordingiy.

The te

lecom company/telecom service nrovider/

infrastructure provider-1- (IP-1) can insfall

1 . . .
mandalory non-commercial signage only, as per

provis

ons of Department of Telecommunication

No!iﬁcation dated 15-11-2016, which was

publis

since 1

1ed in Gazette of India on lo-11-2016.

s Policy is based on the said Notification.

Ul

T3

DMC[23)

Y

Asstt, Commnissiouner
(R.P Celly SDMC

Qrannad hu MamQeannar
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€ “APPLICATION FORMAT FOR AL
(COMMUNICATION CELLULAR MO ILE TOWER

ON COMPANY LETTER HEAD

Date
To

Sir

The Deputy Commissioner, 1
Remunerative Project Cell, ||
North Delhi Municipal Corporano 1
16th Fioor, E-1 Wing, Dr. Shymm Prasad Mukherj

SUBJECT :— APPLICATION FOR ALLOTMENT]

o]

)

|
|

OTMENT

|
|
i

CHARGESMONTHLY FEE FOR I
COW (COMMUNICATION CELLUI
MBTS UNDER THE JURISDICTIO

]
f
L
|

17
i
i
|
!

ON WHEELS)/MBTS

jee Civie Centre, New Dcthi-110002,

OF SPACE ON DIONTHLY RENTAL
NSTALLATION AND OPERATION OF
_AR MOBILE TOWER ON WHEELSY
N OF NORTH DMC,

ined the referred policy of NORTH DMC in

[/We, the undersigned, have qurbe”\ exanti
respect of allotment of space for installatior

1 and operation of Communication Celular

Mobile Tower on Wheels (COW)/MBTS an apply for the same, in full conformity with
the said policy along with Rulés and Regulatigns notified by Government of India, Mm:stn
of Commuuication (Deptt, otu‘l‘eh.communn, tion) v ide Notification dated 15™ November,
2016, which was published in ancttc of India on 16 Novemnber, 2016.

I/We understand that '\:ORTH] DMC is not bound to accept any application it receives md
not te give reusons for rejection of any applicgtion.

I/We have physically m::peued the space sitgs for installation of COW MBTS and ready
for joint survey and ﬁnallzanon of the location of the spacessite after baving fully aware of

the present phy sical position olf the space’sites,

After duly satisfying m}self/ourscl\ es of the

[/\We are hcrcb) submitting our application f¢

prusenr phisical position of the space/sites,
r the under-n.entioned spacesisiies and have

| " - A
enclosed the required documents as per the anhcauon along with administrative charges

i.e., Rs.10,000/- per COW/MBTS (Non-Refu

ndable), s per the provisions of the Policy.

in the form of DD/Pay Order ;in favour of COMMISSIONERNORTH DMC.
NECESSARY DETAILS FOR SPACE OF THE COW/MBTS -

LOCATION OF.THBE SPACE/SITE
NAME OF THE COLONY
NAME OF THE WARD
NAME OF THE ZONE |
LANDMARK OF THE [[OCATION
LATITUDE OF THE LOCATION
LONGITUDE OF THE LOCATION

PERMISSION TYPE]
WHETHER, NEW|

AT

0)
(if)
(iii)
(iv)
v)
(vi)

‘B'.
‘[ 1 OR,

Please tick v)

| e

DANDMC(24]

FOR INSTALLATION OF COWMBTS.

‘OR REGULARIZATION : ]

Trnarminad ey

DF SPACE OF SETTING UP C()Vclk R
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O 6. LIST QF DOCUMENTS REQLJIRED TO BE ATTACHED WITH THE APPLICAT]ON L <
: FORM : I. \ /
(i) Copy of relevant license or registration certificate issued by the Depn. of
ST Telecommunication, Govt. of India, _
(i) Plan and location plan of] the COW/MBTS duly signed by the cpplicant anc the
Structural Engincer. The Plan should includg the extent of Jand reqaired for establishment
of the overground telegrapl infrastructure {or COWMNBTS.
(i) No Objection Certificate [from Archacojogical Survey of India (AS:J (wherever
applicable).
(iv}) No Objection Certificate from Airports Anthority of India (AAT) (only in case if the
location is marked in ‘Red] Zone in Colouf Coded Zoning Map (CCZM) spezified by
AAD. .
(v) Copy of the type test ccrnf:cate issued by|[Automotive Rescarch Assoriasion of India -
(ARAL) to the manufactures of the Diese] Generator (D) Sets along wi*h clearance
of DPCC, if applicable.
(vi) Self-declasation of SACFA.Clearance, to be ohtained within six months,
(vii) Indemnityy Bond: Affidavit Ls per clauses rientioned at S No. 13, 16,22 & 26 of the
Policy in respect of allotment of space fpr installatior. of Communication Ceiiular
Maobile Tower on Wheels (F‘OW)(\:B rs.|
(+iii) Indemnity Bond indemnifying the Northl DMC fc kecp harmless from atl fessus
damage/fire. L :
(ix) Cettification of the technical design by a Sfrustira! Ergir cer attesting e the structura
safety of the overground telegraph infrastrbeture o COWMBTS.
(x) The names and comact d!etalls of the erpleees of e celecon: comrans ‘service
provider for the purposes of’communu. atioh in regard 1o the application made,
| Signaturp and name of the Authorized Signatory
i (Designation)
NB :—North DMC reserves the righi {o make any ghangr in the Policy anytime for whizh
the decision of the North DMC|shall be finallanJ binding on all. At the tinte of the
-submission of the application this underiaking shail be signed by the applicant and
submitted along with the presm‘hed documents as proof of acceptance of ali terms &
conditions of the Policy in the event of the applicant being successful in 'h~ Drocess.

DECLARATION/UNDERTAKING : | :

[/We have gone through and undcmood the contents of this pohc» document and applicition
carefully. The information furnished by mie/us s true & to the [best of my ‘our knowledge and nothing has
been concealed therefrom. L'We agree to the all!'\tment of space’site is being made on "as is where is
basis” and accept all the terms and conditions ot the policy and shail be bound by the conditions given in
the policy document and the Rules and chulanons notified by Government of India, Minisiry of
Communication (Deptt. of Telecommunication) vide Notificatjon dated 15% November, 2016. which was
published in Gazere of India on 16* November, 2016.

Seen and accepted, _
Signatufe and name of the Authorized Sigonatory
(With Qffice Rubber Stamp)

(ii) Resolution No. 72 of the Standing' Committec dated 22-10-2020.

Resolved that it be recommended|to the Corporation that as proposed by the Commissicner
in letter No. F. 33/ADC/RPCcl/NDMC/476! C&C dated 3-9{2020, approval for adopiion <of policy for
permission of setting up Communication Celiular Mobile Towdrs on Wheels (COWSs) passed by the Soutn
DMC vide Resolution No. 259 dated 4-1 ’?020ifor grammg of| permission for semng up Commuznication
Cellular Mobile Towers on Wheels (COW)s i m North DMC 2leas, as detailed in the aforesaid lener be
accorded.

UB/NDMC|[25)
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Resolved that as recommended by the Standing Committee vide its [ Resolution . 5

No. 72 dated 22-10-2020, the proposal of the Commissioner as contained in his Jetter ‘

No. E. 33/ADC/RPCel/NDMC/476/C&C dated 3-9'-2020, regardir{g approval for |

adoption of policy for permission of setting up CommuLication Cellula Mobile Towers o

on Wheels (COWs) passed by the South DMC vide Resolution No.! 259 dated

4-1-2020 for granting of permission for setting up Communication Celinlar Mobile

Towers on Wheels (COW)s in North DMC areas| as detailed in the aforesaid .

letier. be sccorded with amendment besides, the revisionof rates will be within the

absoiute discretion of the North DMC. Minimum monthly rental Lvill be charg;cd

@ Rs. 50,000/~ Taxes per month and maximum will }70 caléullatcd a:{ per actual area

required by the Telecom Company/Service provider.” ! '

(™ Resolution No. 218

The motion was carried.

'
i
'
i
I
!
1
i
H
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Ofﬁce of the Deputy (:ommissioner

(Remunerative Project Cell) L\L( (C

16" Floor, Civic Centre
Minto Road, New De!hi-uoooz

9y
No. DC/RP Cell/North, DMC/2021/D- ,Qﬂ)c) Dated: QC]/ I} ;% /

CIRCULA

The North Delhi Municipal Corporation vide Resolution No. 120 dated 21.10.2021 has
accorded approval for implementation of the proposal of “Policy for permission for
installation of Mobile Towers on land/buildings/properties as well as rooftop of
properties of North DMC.”

Accordingly, Policy attached is hereby 'circulated for implementation in the area

under Jurisdiction of North Delhi Municipal Corporation. _ Q
_ s\

Deputy Commissioner
_ . (RP Cell, North DMC)
Distribution: . wDepuly Commnssiane:
Remuneralive Proscis - )
1. All Zonal Deputy Commissioners 1!;\;3117?03?"31&:5‘3;@; Na ez
2. Deputy Commissioner/Land & Estate
3. All HODs
4. Al Chief Engineers -
5. All Zonal superintending Engineers with the request to circulate the policy in the
Building Department and Maintenance Division under their control,

6. Additional Director (IT) for display on Municipal Website.

Copy for information to:

1. Hon’ble Mayor, North Delhi

2. Hon’ble Chairman Standing Committee
3.Hon'ble leader of House

4. Commissioner, North DMC

5. Additional Commissioner (Engineering)
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Item No. 6 ;— Policy for permission for fnytallation of Mobile Towers on land/buildings/
properties as well as rooftop of prepertics of North DMC.

(i} Commissioner’s letter No. F. 33/R.P.Cel/NDMC/239/C&C dated 31-8-2021.

The North Delhi Municipal Corporation approved the policy of Installation of Mobile Phone
Towers at the Rooftop and other suitable properties of North DMC ylde its Resolution No. 13 dated
28-5-2018 and e-tender was invited vide NIT No, DC/R.P.Cell/2019/D-312 dated 17-7-2019 for
approximately 850 sites. Seven prospective bidders participated in the pre-bid mecting held on 30-7-2019
and raised several querics that were redressed/replied and also uploaded on Website of North Delhi
Municipal Corporation but none of the bidder offered any bid in the online e-tender,

 Corpn/NDMC [ 50 |
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" poLicy | Urie ™
Government of In‘diu, Ministry of Communication (Deptt. of Telecommunication) hag notified
rules to regulate underground infrastructure (Optical Fiber) and oyer-ground infrastructure {Mobile Towers)

Rules vide Notification dated 15th November, 2016, which was published in Gazette of India on 16th
November, 2016, '

o NORTH DMC being a local autherity is covered underthe definition of appropriatc authority
and it can exeroise the powers with respect to framing of policles, terms and conditions within the rules
KangSbTy the Central Government and conditions governing the Jicensg under Section 430 of the DMC

of, 1957, Jiconse , ‘

&

The communication and connectivity infrastructure (i.e,, Mobile Tower) include i—
(a) Ground Based Tower (GBT), Ground Based Mnsthonopole (GBM).
(b) Roof Top Tower (RTT), Roof Top Pole (RTF).

(c) Any other Telecom Infrastructure not specifically mentioned above in point (2 & b
above),

I.  TERMS AND CONDITIONS :

1. “The Mobile Towers shall be set up in public placeF like parking lots, parks, markets, other
vacant spaces, along road sides (wherever possibld) and on public buildings, toilets, CTCs,
community halls ete,

2, The maximum arca per Mobile Tower shall be allotted upto 50 sq.mirs. with
maximuni width upto 8 meters (including the space required for guy wires/anchor
wires etc.).

3. As for COW/MBTS, tho monthly rental charges for the land/space allotted for Mobile

“Towers will be @ Rs. 339/- (Rs. three hundred thirty nine only) per sq.ft.fper month +

applicable taxes (including co-sharing with other Telecom Service Providers). The monthly

rental charges for the land/space allotted will be enhanced after every three years @ 8%

per annum, compounding on yearly basis. BcsideF, the revision of rates will be within the
absolute discretion of the NORTH DMC., -

' Corpn/NDMC [ 52}
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2He

4, NORTH D .
MC will g ‘
Mobils Towers provide bare apace fo
. Wwers for s ma r placém
lnl‘mstmcw::r:s: d” _m“"'muﬁl perlod of Five yﬁ:::d dmf“*m‘f requirerient for the
TRAI eto, in this r:rg‘” will foltow all relévaint guu:nnﬁ’ :fléim sepvice prosider
nesd to opem‘tcttha'allgon dilr the. .wléwm serylce ﬁravwmm?m.mﬁ,“"m”ff_“m-
then the telecom servi ed fand/space afer catrpletion of traxinsem mﬁ@,@ ar-n
prior to expiry of FW:GY :Jr:\fldéil‘!igfrﬁ;ﬂﬁ‘ﬂcliim provider (IP-T) cen T;::ity ?hipwe %:;’
telecom scf \ ars period o the allotmént ee mon 3
5. Thel servioe providerfnfrsirilure provider i e e
' e locati . .
pMC Off;:it;l:ist'h;:lilt: " bo finalized after conducting Joirt =Y with the NORTH
s the representatives from telecom service provider/infrastruciore

‘ pmfldcr (IP-T) and the decision of the NORTH DMC will-prevail
Mobile Towers can be instalied at the following places =~

(2) Public places
(b) Markets

(c) Parks

(d) On road sides

(¢) Parking sreas

(f) dpén spaces witﬁin D'c".pa.mncnts'

(2) public buildings, tollets, CTCs, Community Hatls etc-
anaged by NORTH DMC

(h)- Any properties owned or m

() Any other place, B3 deemed fit by NORTH DMC
. i -Forjoifit survey ind ﬁnglimtibn of the location of the site, team$
compnsi.ng.of officials from Biillding Departmént, Miintenance Division, RP- Cell, Land
& Estate Deptt.” (for ' b, ¢ g, 'e, fr & ‘g above), Horticulture Department
(for ‘¢’ sbove) and rcp‘rc"s’e’ntntives' froin the respective telecom service provideri
infrash-u::mrefprovidc'f (1P-.

6. NORTH DMC in its own capacity reserves the righ
without assigning any reason.

7. The maxim
pe upto 30 mtr

premises

can be formed

t to outrightly reject any application

am helght of 387 struciural element fnstalled L. Mobile Towers will
abiove the ground fevel at any location.
mobile signal and the

rs shall be installed for the enhancement of
c__th_nt'mcre‘ is no violation of the same.

g. The Mobile Towe 1
right to ensur

1] take the itz oB uAg s

NORTH DMC will reser¥® the
o, The telecom .gervice prbviddi'finﬁ'utmcmre provider (1p-1) sha
where js bashs”.

10, All the sites will e tentative & are sibject 0 change of sito by NORTH D?dC for
which the telecom servicoe p_rovidcrfm structure ‘prbvidcr (P-D will not seek &Y adjusoment
in the monthly rental charged or sny claim compensation: damages of 20Y other
considcration‘ whatsoever: 1t will be the absolute discrotion of the dopartment ©© dtr‘ect re-
jocation © ‘already aliotted sito in casé of any nead 83 may bo deemed appropriate by
the dcpn‘ﬂm‘cnt. : ‘ .

Cﬁ;phJNDMQIﬁ[



1. The infrastrue nn L
service provid::;:n::m e;‘mh a9 eleotrlo ocrnoption shall bs srranged by the telecom
cabling, penal, slectric oo provider (IP‘I) ?‘“d o cos of electrlo corineetion ircluding
by tho telecom tarvice m“fg' °!°“-‘ﬂ° charges aid ofher arcillary charges, shall be bore
infrestructure provid provider/ E“f“"‘.f“.¢?““?, provider (1P.f), The tafesom service provider/
ctuge provides (IP-1) will ensure that ol the electrlo slring, gazettes are used and

maintainied properly and aré in good conditions.

12, The space upto the maximum of 50 sq.mi
these facilitfes: dnd no excess space will b
provider/infrastructure provider (IP-1) on a
discretion-of EOI.{'EH.'DMC to determine and

will- be consldered includiag all
covered by the telecom service
pretext. (It will be the absolute
liow the space upto 50 sq.mtrs)

"

.

13. 'i‘hl . ; H (] 1 . i
¢ telecom servico providerfinfrastructure provider (IP-1) at its own cost shall take the -

“i::‘“y ;:"‘“‘OW? permissions/certificates If required for the same from ny other
agency or deptt, v per law and will submit the following documents :—

) ’gm telecom service provider/infrastructure provider [IP-Ii willindemnify the NORTH
MC to-keep harmless from all Iosscsfdamhg?!ﬁm. :

®) No Qﬁjqction Certificats from Archaéciog{éaﬁl Sqrvcy of India (ASI) (wherever:
spplicable). - : o ‘

(c) No .O.bjectiOn Certificate from Airports AuthoL:ity of; India (AAT) {only in case if-the
location is marked in ‘Red” Zone in Colour Coged Zoning Map (CCZM) speciticd by

AALY.

» (d) As per guidelines of Department of Telecommutilcatjons (DOT), & copy of application
for Standing Advisory Conimittee on Frequency Allocation (SACFA) clearance
acknowledged by WPC Wing of Department of Telccommunication, Govt. of India
with registration pumber- for the individual Tocation will be submitted along with the

application for new towers in the departmeont arid the SACFA cledrance, when obtained

will be submitted within 6 months-of granting Ferm{ssion. The self-declaration in this
regard will be submitted by the applicant, Jn caisg-of exlsting mobile towers the
§ACEA clearance, wherever pvailable; will be subn]llttei! alongwith the application in

the department.
14, The telecom porvice providen'_ipﬁ-uhﬂct_urg’ provider (lPlaI)_sﬁil!_-ln_s_tnl,l/oPem:n the Mobile

Tower within the designated sile and shall maintaln the same ‘in neat and sanitary conditions

and cotmply with nllippiionblc {aws of the country, .

15, The telecom service oviderfafrastructure provider (1) shal séisire high standard of
hygienic end cleanliness 30 a3 to create'a clean and, healthy erivironment to enhance the

image of NORTH DMC. L easo i télecom pérvice provider/infrastructure provider

(IP-1) fails to mninuin-x.he-ume,ftha fitio a1 por applicgble laws will bo imposed on it. In

this regard, the directions/guidelines of the Hod’ble Court or-this departments/sgencies

shall be followed. .,
s or Injury to the commuters/passersby due 10 lapse ot

16. Any physical (or otherwlse) damag
of the telecom servico provlderllnfmﬁuctum provider ((P-1) will bo the sole

the
responsibility of the tolecom sorvicd providerllnfmtruemn provider only and the NORTH
DMC will have no Jegal obligations or liabliitles towards the injured. The tolecom servics
idet/infrastructurd provider (P-1) will Indemnify and.can be {ndemnificd the NORTH
DMC for any Yosses o0 this account. N

Corpa/NDMC tELE



18.

19,

20.

21,

23,

24,

without any notice/comrmunication,

. (C:P-I) fgrees voluntasily and
o bl & s 1 zid tepreséntative of th ;

colmply with a1l | ny time dnd Agrees volimtarily sid uneq ulvo’c‘all;tb abfir:llc:}yﬁﬂ
¥ be indicated by the NORTH DMC, Noti-compliance

ssion, 5o granted, will ba revok
Encroachmeny ~The tele ' "

not encroach upon any are
provider/infrastructure p

DMC reserves the right t
security, )

com service provider/infrastructure provider (IP-) will strictt

MfT!d shall restrict to sllotted sits only. In case, telecom scrvici
rovider (IP-1) encroaches upon the public fand, the NORTH
0 revoke the permission and forfeit the interest free perfarmance

Securiry A
rran e :
Tgement -—The telecom sorvice provider/infrastructure provider (IP-) will

ensure safety and seeurity of i
. the i °dsi .
roopocry und & ty equipments installed at the allotted sites and will be

h ty and security of the sites. The NORTH DMC in ‘kny ill not
take any responsibllity of theft/loss, in kny case will no

«::‘t"e”uemem '_nghl :—:ﬂm telecom service provider/infrastructure provider (TP-I) shall
N any advertisement right at the site without written permission of tho Commissioner/

OR?:H DMC. However, the applicant may be permitted to install mandatory non-
mmffdnl .signage only. In case the telecom service provider/infrastructure provide
(IP-I) installs any type of commercial signage inside or outside the site(s), a fine of
Rs, 10,000/~ (Rupees Ten Thousand) per day-per site, will be imposed upon the telecom
service provider/infrastructure provider (IP-I) for & maximum period of seven days, after
which NORTH DMC reserves the right to revoke the permission w.rt. such site(s)

Comj:liarice with the Law —The sites and the fixtures and the appurtenances thereto
conform to cvery applicable requirement of 1aw or duly constituted suthority or the
requirements of ‘the carriers of all insurance on or relating to the sites. The telecom
service provid‘cr?iﬁfrestmcmrc provider (IP-I) at its sole risk and expense, at all times
during the term thereof promptly comply. with all such requirements. The telecom service
provider/infrastructure provider (IP-T} shatl comply with all applicablo statutes, rules and
regulations of Central, State Govemnments, Municipal Bodies, and all'applicable rules and
regulations of the Delhi Fire Departmsnt. The telecom service provider/infrastructure
provider (IP-T)shall comply with and abide by tho judgertents passed from time to time by
Hon’ble Supreme Court/High Court or any other judicial-quasi judicial body/authority, The
same shall be the responsibility. of telecom service provider/infrastructure provider (IP-).

The selection of site for instaliation of Mobile Towers and its éperation shall bosuch that it

from the. school/hospital and placés where heavy traffic and publlic movement is being

<hould not disturb the free movements of the traffic/public and shall preferably be away:

done,

The Mobile Towers may include the baso of the fower subject to fulfitment of the safety
measures and suuctpral stability,
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95, Ror providliig genera
by _Aumm(,ﬁgﬁxt:gh‘i‘ég‘;i’“?“’ﬂ Towers, & opy of the fyps lest certifieste fysued
: ation of Indla.(AKAI tg the memifuatates of the [idsel

Generator (D) Séty,
clearance of D"POC."\'whermf uppclllmsln!”m by DOT il bo subited flong #th

26. The telecom servics p »
issued by DOT in.thgﬁggﬂgxwﬂ“” provider (IP-1) shall erisure o safety guidefines
by the applicant. However, 8 Solf-Deslaratlon in this cogard will be subtmitied

27. For Mobile Towert
building/prope ﬂi::sl,hirt:lny' extsting before fssuy of thjs Policy, en North DMC lsnd
of regularization wih ecom servlcg provlderhnfrastrqgture provider (IP-Ty, at the time
date of their exlstel ¢:\ 3‘(:hdnys of notification of ﬂﬁlicy, will have to pay arrears from the
any Mobile Tow n : \:jl pcpllty @ 25% over apd aboye the monthly rentsl charges. If
Poticy then h'c;s s found nfzstnllcd without permissign after 30 days of issue of this :
month m‘:‘; afl bo regularized after payment of penslty @ $0% over and above the f
monthly - ;\miées. The r?nml charges a8 well as the penalty will be charged on ;
" ﬁ-aslr)\fl is. Foc cate of existence of Mobile Towers, the telecom service provider !
p cture provider ([p-1) will have 1o submit an affidavit along with other requisito :
ocuments. 3
|
|
]
|

2. Aﬁc"_e’_‘PlFY of the period of permission due td efflux of time of term!
permission whichever is earlier, 8 15 days period ill be provided o the telecor service
provider/infrastructure provider (IP-1} o rerove s majerlal from the site, Unauthorized

occupancy charges (equivalent to twice the mon({"ly reptal charges) will be levied after

explry of such 15 days Grace Period.

29, Trensfer —The tclecom service pmVidcrlinMSWcture ‘provider (EP-1), during the tenute

of permission shatl not transfer, assign or part with the gites or any portion thereofl
permancatly of temporarily to anybody clse and shall not be allowed to take any person 10
share the towers, except in sceordance wimthispcnnisslon,-without the prior pcrmisslon

of the NORTH DMC.

¥y ing the right to the permission 0f
areof of the sites, will strietly not be allowed at any point
d violation of the 5316 will lead to the revocation of the

during the period of permission an
ission, with the NORTH DMC reserving the right to forfeit all :nterest free performance
security end payments made :

jon shallbe for-a-period of § (five) years

from the date of issue of permission fetter, Such permission would remain applicable
h permission should expire with

subject to fulfilment of the terms$ and conditions, and su¢
efftizx of time. Th 4 30 days after the date of issue

¢ monthly r'ental.chargcs-witl bg charge
of permission \etter or the actiisl dats of instattation of Mobile Tower, whichever is easlier.
32. Compliance wiih applicable Laws +—The te}‘ecom- service provlderlinfrastmqture
sh salaries, wages, bonus, payroll taxes or accruals including

wity, superannuating. pension and ovident fund contributions, contributions 12 worket's

compensations funds-and Employees State Insurspce and other. taxes and charges and all
fringe and employo‘c.bcneﬁts including statutory contributions in respect of such personnel
imo be of construed to b employees

s per law and it is agreed they shall st no point of tim
ider/Infrastructure provider (TB-D) shall

ible for complianee with all Labour faws which shall include all tiabilities
. Workmen's Compensation Act Minimam Weges Act

and other Labour Welfare Act in respect of its pc!'sonnel,
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3.

Employées conducs 1.
FORERCl TThi telecomi so
ensure that ol pesons mph;::mu mrvigu wrovider/infrastructurs: provider (1P| N
the said employees are Pfﬂhihhgdbfi;:‘ behave In an orderly & disciplined maaner ;:dst:a':
. . [ , : .
the vicinity of the site, " .cmying on kny unfulr sctiviiles, demonsirations itv

34, For disputs iy K juri
spute of afy kind, the jurisdiction of courts sl be Delhi ol
List of dotaments to be subinitted slong with application ;

0

()

(i)

()
v

Copy of relevant license or oo

Y of registration centifichts lss '
Telecommunication, Gowt. oflndif.y eisimtion cenfiets lauod by the Dept. of

The telecom service nrovi . _ .

plan of the r.?r:lic e-;l?m mﬂﬁ"&'f"“"‘““’ providee (1P-1) will submit the plan and focdtion

Plan should ; °|l ¢ lowers duly signed by the applicant and the- Structural Enginesr. The
me nde the extent of land required for extablishment of the Mobile Towers,

SU‘\!C v - 113 ) .

mOblltuml sai:fabllnty certificate nttesting to the structural safety of the building where the
.E;dmwcr is proposad to be installed, from any one of the following six institutions are

required to be submitted by telecom service providerfinfrastructure provider (P-1y -

{u) lodian Institute of Technology (IIT), Delhi;

(b) Indian Instituts of Technology {IIT), Roorkee;

(c) Central Building Research Institute (CBRI), Roorkee;

(d) Rail India Tochnical & Economic Services Ld, (RITES), Delhi

() National Council for Cement & Building Material, 34 KM Stone, Dethi-Mathura
Road, Faridabad (Haryzna); :

() Any Government Engineering Callege in Delhi and National Capital Region.
No Objecﬁdn Certificate from-Archaeological Survey of India (ASI) (wherever applicable).

No Objection Certificate from Airports Authority of India (AAT) (only in case if the
location is marked in *Red”. Zone in Colour Cled Zoning Map (CCZM) specified by
AAl ’

(vi) Copy of the type test certificate issued by Autumotive Research Association of India

(D)
(i)
®)

(x)

(ARA]) to the manufactures of the Diesel Generator (D) Sets, if applicable, along with
clearance of DPCC.

Self-declaration of SACFA Clearance, to be obtained within six months.
Indemnity Bond/Affidavit as per clauses mentioned at:§. No. 13,.16, 25 & 26 sbove.

The telecom service providcrlinfrash'ucture pro»}ider (P-I) will submit.an Indemnity Bond
indemnifying the NORTHDMC to keep harmless from all losses/damage/fire.

Certification of the tcchnicg'l design by a Structural Engincer attesting to the structural
safety of the over-ground telegraph infrastructure of Mobile Towers,

Corpu/NDMC [ 57
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() Declaratlon/Undertaking on Company's letiérhiead declajng therein that “UWe have gone

through and understood the contonts of this policy docyment and application carefully.

The information furnished by mefus is true & to the best ’[ myfout kriowledge and nothing

has bce.n concented therefrom, I/We agees to the pllotrient of space/site [s being made

on “ns is where 3 basis” and sccept all the ternis & d conditions of the policy and shall be

bound by the conditions given in the policy doctfrient and the Rules and Regulations

| nt?uﬁcd \.)‘j Government of India, Ministry of Commﬂnic&ti'on (Dept. of Teleconimunication)

vide notification dated 15th Novetber, 2016, which wis published in Gazefte of India on
16% November, 2016, . :

(xif) The names and contact details of the e'mplo‘yécs of the telécom service provider/

infrustiucture provider (TP-1) for the parposes of cotf

made. éh\'unlqntion it regard to the application

FEE STRUCTURE :

(A) Administrativé- charges = Rs. 10,000): (Rs. ten Fxousr.nd) per Mobile Tower (NON-
REFUNDABLE). ' 3 |

() Monthly rental charges for tand/space ailotied is Rs. 339/- (Rs, Three Hundred Thidty
Nine only) per sq.ft/per-monthi or Rs. 50,000/ pef month per mobile tower whichever is
higher. ' :

{(C) For Mobile Towers existing before issue of this Policy, telecom service provider/
infrastructure provider (IP-1) st the time of regularization within 30.days of notification of

" Policy, will have to pay arears froi tho date.of their existence with penalty @ 25% over
and nbove the monthly rental charges. 1f:any Mobpile Tower ls. found-installed without
permission after 30 days of issue of this Policy then it shall be regularized after payment
of penalty @ 50% over and above the monthly téntal charges. Thie rental charges as well
as the penalty will bo charged onmonthly basis, For date of exisience of Mobile Towers,

_ the telecom service providerﬁnfrastmcture‘provlder (TP-1) will have to submit an affidavit
along with other requisite documents. '

(D) Applicable taxes.

(€) After issuance of permission letter by the NORTH DMC, the telecom service provider/
infrastructure provider (IP-1) should submit three wionths a

dvance fee and two months of
charges #s security deposit. Seourity deposit will be refun

' ded after expiry of the allotted
period. If security is deposited in the form of Ban‘c Guprantee then the validity of Bank

Guarantes will be period of permission plus threeﬁxoml\s. The Bank Guarantes should be
dravm on any Nationalised Bank within the jurisdiction of Dethi only.

(F) Payment Terms ;—The advance amotint equivalént to ‘three months rental charges paid
" by the telecom service provider/infrastructure provider

(1P-1) shall be adjusted towards
the monthly. rontal charges for flrst three months, Thereafter, telecom service provider/
nfrastructure provider (IP-1) shall submit to the NORTH DMC, the advance monthly
rental chm_i,:;ipcf month for exchsite and othier dues, {f any,.on ot before Tth day of the

month through online payments.

Non-paymznt‘éf mionthly rental charges and other dugs within the
breach of the terms of -perrission and shall render the permission Hiable to be revoked, Besides, the

telecom service provider/infrastructure provider (-1} shall pay en interost of 15% per annum oa the

" amnounts of permission and other dues payeble remaining outstgnding after the dus date and falling in
CorpnNDMC| 531

proscribed date will coastitute




arrears. Interest i il
up. Such i!\hrts:‘;:‘:\rzz“:;\“ 1o acoruo il the monthly reatal ehirgés and other dues ars finally squared
dues are not made by t :rged for th? full month if the payment of monthly rental charges snd other
maximum period of 43 ¢ due date with arrears, if any. In cose, payment remain outstanding for s
days, the parmission shall stand torminated, C E .

5.0r. FOR GRANT OF PERMISSION :

Applicay .
pplication for grant of permission will be submitted by the telecom service provider/

hlf['a.smmrc .
provider (Ip. i : . ;
Communications, Goyt g{?hgil:wmg valid license from the Deptt. of Telecommunieation, Ministry of

V. TIMELINES

* 8. No. Action Timeframe
L. Scrutiny of docu: ubtait \ ﬁ
] ments  submitted by the Within 7 days of receipt of application.
telecom servicé providerfinfrastructure provider ' o
(EP-1),
2. ﬁiﬁ:)ncwccﬁon of site{s) by the following Within 7 days of scrutiny of documents pnd
Members/Team :— if the documnents submitted are found in order.

(i} EE(B) of the zone/area or his representative
(@) EE(M) of the zone/area or his representative
(i) AC/RP Cell or its representative
(iv) Representative of Land & Estate Deptt.

{v) Representative from Horticulture Deptt.
(in casc of Park)

(vi) Representative of the telecom service
providerfinfrastructure provider (IP-0).

3. lssuance of Letter of Acceptance.
feasible.

4. Deposition of Advance Monthly Rental Charges
{equivalént to 3 months monthly rental charges) acceptance,

& seeurity deposit {equivalent to 2 months
monthly rental charges).

Within 7 days of joint inspection, If ste found

———

Within 15 days of issuance of lotter of

Within 3 working days of completion of all

5. Grant of permission.
formalities including deposition of advance

monthly rental charges scourity deposit.

In view of the above, the aforesald prop

through Standing Committee, North DMC for soliciting the ap)

of Mobile Towers on hnd!buiidmgslpropmios as well as Rooftop of properties of North DMC,

The above proposal has

of Nosth DMC. 5
Corpr/NDMC {591

osal may be placed beforo the Corporation
proval of Policy for permission for installation

peen examined and vetted by Law Dopertmont and Finance Department
L .



DY

4
T B wled {1 the Pollcy for COWMBTS, ’
_ " As ddppled {n the Policy _
D g donty e SO
rent scheme may be rochecked arid 4 81 allotted far Moblle Towet

terminology may bé used, ( Re, 339/ per sqft, pér monith+ applicable

tixes (inclyding co-sharlng with other
| - !éleccjlﬁ serioe providers.)
. ‘ ' e B .
Further, as advised by Finance Departriesit I its ot dhted 25.9.2020, necessary athendments
have been made,

. gL ; il

In view of u)| above, the proposal containing Polley fur Perrﬂiss!on t‘:if ln_sta!!at‘iort ofsziizz;:
Towers on land/properties owned &nd managed by South Delhi Munlpipal ?orporﬁtron wit'hin its djun o
may please be placed before the Corporation through Standing Comﬁiitlcq for conisideration and spproval.

ltem No. 99 ;- Policy for permission for instaliation of Mobils Towérs on land/propertics owned arfd
managed by South Delhi Municipal Corporation in jurjsdiction of SDMC.

With the consent of the Standing Committee the ifem is aic.wod fo be withdrawn.,
(i) Resolution No, 101 of the Standing Committet. datéd 15-9:2021.

Resolved that it be recommended to the Corporation that s proposed by the Commissioner in
letter No. F. 33/R P.Cel/NDMG/239/C&C dated 3 1-8-2021, approval to the-policy for permission for
installation of Mobile Towers on La.nd!Buildings/Prqpcrtics as well ps roofiop of properties of North DMC,
as detailed in the aforesaid letter, be rccorded, r

Resolution No. 120
No. 101 dated 15-9-2021, the proposal of the Commissioner as contained in letter
No. F. 33/R_P, Cej UNDMC/239/CE&C dated 3 1-8-2021, regarding approval to policy
for permission for installation of Mobile Towers on lan_d/.buildings/propcrties as well as
roof top of properties of North DMC, as detailed in the-aforesaid Jetter, be accorded,
The motion was carried,

- —

Attasled

Sectlon Officer \,‘5\\\\ 78
_ Secrelary Qffics .
North Dethi Munigipal Corporaﬂon.

@

- - T .






RHNEXURE ~ €

e

NORTH DELHI MUNICIPAL CORPORATION
Offite of the Addl. Commissioner (Estt}
. "™ Floor Dr. 8. P, Mukherjee Givic Centra,
Jawihar Lal Mehru Marg,
920, NEW DELHI - 110 002
Leiii Ph: 23225420  Fax. 23225424

EEy
TSI T o ey

B

. ez

No. : F’S.’Ach:l!.(}n1.:’Eng:;g.l’i\lorthDl‘\'J.'lC.’zﬂ-‘l?':’f:),ig(?"‘2 ' - Daled: 315/12/2017.

OFFICE ORDER
Sub.: P-ermiésioniRegL_‘llléri_z"f‘a'ti;t_:n”féﬁ installation of Celivlar -

Mobile Phone Towgr/Pole site fafling inithie; ares: under
the. jurisdiction of Notth Delhii:Munitipat:Corporation. -

A setllement/agreement was
officers of all three Corporations. an

2017 between the
of various Celluiar
8., The Hel'ble: High Court in
:08:2017 ‘has“'stated that ‘the
oth the patties.” Accordingly,

LPA No. 572/2011 vide order
Settlement/Agreement will be: bi )
permission/regularization of m ) oW po_l'_ea dte;s-‘f:-yyill be granted in
accordance with the settlement/ag erif, ‘A copy of Settiement/Agreement/
High Court orders dated . 28:08,2017/ Specimen -of Application
Format/indemnity Bond & Self Declaation by the,applicant is: enclosed.

: e

o ) : . s Ut
‘ v C R AN
Encl.: As above, - _ T S

This issues with approval .of Commissioner.

s

© Addl. Comniissioner (Engg.)
Distribution: R .

E-in-C

Chief Town Planner

Chief Law Officor

All Chief Enginesrs

All Zonal Deputy Commissionars

All Zonal Superintending Enginesrs .
SE (BYHQ

All EEs (Bidy.)

Cony tor kind information o

1. Commissno-ner. Horlh DMC
2. Al Addt, Commissioners, North DMC

@Dt LN

Copy {or kind informatlor also {o:

1. Hon'ble Mayor, North DMC

- Hon'ble Deputy Mayor, Norlh DMC

- Hon'ble Leader of House, North DMG
Hon'ble Chairman, Standing Committee

- Hon'ble Leader of Oppostion, Narth ' DMC.

c|_.&(.-JN'

e
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- SELFDECLATATION-. .. = S \i
- {As, perClauseB} SR , B S '1'1 i
Appl!cabie for RTT/ GB([GBM/PO]E S;te*(RTP) | S ‘f ‘.
{relaration is made on this YN Autlmrlz§=d. )
~ry on behalf of __ e ha\(ingnlts qf¥(, =
. , and d6 hereby undertake as underthat; : | - B g
. v oL o ‘ .
. That the company 15 seeking permission for msta!laimn of RTT/GB]/GBM/ mt:iwbr/s
‘Pole Site on the roof top of the Property No. ‘ I ﬂ‘om L

the slevth Delhi .Mumclpdl Corporation.

The company shall ensure complinnce with the Safety gu;dehnes l.,ﬁued b D
mgard to the Oparatlon of Teleccm Tc:wcrs/ Pole Sites and the cqmpa '

. Lgutpmmt/ poles ;nstailed on the abcwe mentmned Premlses ":i*" o

That th2 Company hereby dedare* that all the condltton of* the fettlemem z;greement
fdated 30.01.17 shall be adhered to. before and after the: m..tal!atlcm Jof ithig: sa;g{

FTT/GBT/GBM/ tower/s Pole Site on the roof of th,e, Property Na
ced Signatory - 1

- £ Designation. | I



_.. ha

undertake as und‘ér*thaﬁ; P

1, ThattheAutherlze i
tower/s - Fole: - .Site: ..o

2. That -as-.'_pg:ra ;-g?.l':iii‘dé' ies
- application “for” Staj
clearanceragkns

3. That 'in::i:-he.'%avé
Delhi -Municipal
including Tevoc )




Appiicable fura

r.
Thrs indemnity Bond is- executed by M

YT NILE ) LYY uulo Nn HQO!, .

(herem .f or railed the “IND?M_NFIERT' ;

(-1} and i en
mfrastructure

3. That the iNDEMNl-_ H
public safety:for: 'th
Fremises,

4. That the INDEMINIFIER: <H
cpreement d ated
said  RTT/GBT/GB

= SR -

5. That the IND',EMN_[‘F Dok ik

this regardithen
be libe FltYV'ftO"*il":e‘sttik

-

=T e
T
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B
i ;j\ }
} \ } ; J}\' '
o . ) . TR '
} {APPLICATIONFORMAT FOR RTP: Folo: S1f:e$= S
REF NO.......... { I

. 1
The Bxecutive Engincelr:(Buliding};, o ) - . fjr"\ ,
: _Zone, A . B } I . E -
. E . ' ' . , “,.'-_-;-' : ' - S .
*N Pelhi Municipal Gorporition - . 1 S

1/We, Sh., ey Authority’ signstor
“Apphcant Company"] is- mcnrp }
having its Circle office:ut

In rci‘ﬁrence fozthe. ter e tleTnes ated: s
approved by Hon'hlc ;
documents as ‘prcscnbcd.» 1D
settlement deed. and: copy of thie ords

88 Annexurc—A} X

In pursuance; of-thi sforésaid sgtt

kg Clawss o, 46,10} wetate prclostnghesewith
the documents as under; - ' .
Sr.
No.
A
. B
C
; D
CE
F -
-G
H
i .
J L v
K | Capy of pax;t LOP/ Sltc [Blan/ Rup Tan! .;an u.o shqwxng)ﬁ_, c~ 2
the property o ' S
L Cupy of relcva,nL Licencc / mfrastmmmre pkimduv .
certilicate of the Appllcanh Company, issued | 3\
. Telecommunication Gove ot Tndia, .~ | . i S
M | Copy of Pawer off Attorncy ol {hu autho; lst:d lgﬂatm'y‘qﬁlgha{\gp\xgaml R
L Compeny. . N A W o
|_ N | Details of fécs ' o G ey \:‘; i
T T 3
l’ ! ‘. -'.:"1

We request you {o' Kindly. wnsidax; ol apphc,atxon in 115,\15. of: tuq {aho\m ctoouim.nts
permission within the. presaribed: pediod.

F"% :
g
9
::!
J'P

a LR .
For..... Ltd, . { ' -: t . & P
: ] "..E' R .-:‘:" S
Name & Deslgnation } e
{Authorized Signatory) T ‘ . S
Encl. As above . N : '




_ BPPLICATION FORMAT FOR R’l“‘l‘!(\}ﬂ QUMY

I <
-~

. C Datedy
REF RO....n - - R
The Bxecutive Enginvor {(Building), = : - . . e K f. ;
Zone, : Y I .
. . L ) :; h A N _,'.—'; —' .-_-,‘. ,
Moy Delhi Municipal Corpotation, . - ;- \ VIR
) oo e
Subiect;  Application for mwmiwinn [ mmﬂurlu(\tim\ \\'ith mh mat tn

gﬂ"“‘LOR‘T!‘\i‘T‘!“I‘\" at Piﬂh(‘l't\' ]ll)u eannan uuqn Layrer f'\l‘!!!'l . ‘

o

tawer in\mllntmn and }Ii *l\ Co rg m-g\m'_
1 ¥ ‘\01 1

Dear Nir,

"\\’ bh ............... sauthort ity Slgnqtonr Of N{ f}, :( \ }in ﬂftef r{,‘fﬂl‘ red. as
.-\pphcant Company?) is mcoxpamted \mder ‘the 1)10\*!.5!(}!“ o the. Gompanlea, Act 1956.

having its Circle ofiice at

In reference to the terms agleed m ‘he et umf ﬁgréén" '
“pproved by Hon'ble High. Gowrt: ideord
decuments as prescribed in tha settle

settlement deed and copy of e mder
&% Anaexure-A,

In pursuance of the ufores
the documents as under:

.

aid’.setdgﬁf&?ﬁfﬂ -élgpst}:.;‘]\i‘ig. 41, i

Sr. : Documénts
no.
& | Application made'to.Delhi: Urban.A
E _{ Application made 16 Delhi fire Senvde
C | NOC from-AS] ;JDMRCS "DPCE; Whié
i D | Structural Btability: Ccrnﬁcnt S PR
i E | SACFA. apphcation.
. _F | Sell — declaration’ Tor SACEA. Olea,rance hcn tha‘mer.i_' Withi
i G | Type test certificate. -issued by ARAL for "
t (where DG Set iy mstalled)
f H | Indemnity Bond = as- per Clausu 3& _ - - N
L | Self —declaration _as per Clansss .. Ny Jod
J | NOC as per Clause 16:{1) (i} & HB/ ). - N B S I .
K | Tower/ Mast dcs:gn duly. sipned by the- Apphmnt and:S uot\h al Bngineet, 1o
L | Copy of part LOP{ Site plan/ Rool" '1‘01: Plan ete ahowmg thi loa.ntmn of tht: b
propercy . : ;ﬂ : L - .
M | Copy of relevant Llcenct: /" infrastr uptmc pwvlclex Wb‘hhﬁ\hm : t‘;j} E\té “r\ BEE
the Applicant:Company isshed. by l.ht, qutt. 0f 'l‘r,lt:commumg _:GQ\!;\l o
, India. ———
N Co;y of Poxwr of Atlorney of thet aulhnrised sxgnatqry ot‘ 'tlm,:f\pplm‘mt
Company X . s — ;1 e PN e |
O __| Details of fees , ' L e
)
i
You are kindly requested to-consider our. appht.uuon in light. Qf th@ t\bo"b clouumc{;mts‘ Hod grant
permission within rhe pmsf,nbed peried. . ... v X S
_ 1
i b,
© FOriuu..,. Ltd. : i-‘\‘: ‘
Name &.De&gnation ' o ce S NEIV SR TR -
{(Authorized Signatory} I [P : .'!"j" ST
Encl. As above I S
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U DELHI MEDIATION CENT RE, TIS HAZAR] coum@c;afuﬂ w,"“"-”
£ the mater of "h- ;

MCD Vs. Celiular Operators Association of India O Ors:'r‘j

oA No. 572/2011 3

30.01.2017

Preseni:

Settlement/Aqreement

Sh. San;ay"adav Executive €ngineer (Building HOY, SOMC.
Sh. Udit Ratna. Chief Town Planner, SOMC, and
oSh Surindger Kumar, BLO, SOMC,

Sh. S.K. Mishra, Executive Enguneer (Building HQ). NOMC.

Sh. A.D. Biswas, Chief Town Pidnner, NDMC

T e

- Sh. Sanjay Kumar, Executive Engineer {Building HQ). gOMC.

Shr. Rakesh Allawadi, Chief Engineer {Building HQJ. £DMC.
Sh. Suni Kumar Mehea. ChrefTown Planner, EDM(L

'Sh. Manjul Bajpai, Advocate for Respondent no. 1, Cellulas Operators

_ “Association of India

None for Respondent no. 2, AUSPL
None for Respondent no. 3, T.R. Dua and Respondentno 4, X Khanna.

' Khursheed Ahmed Bhatt, Regronal Network Head for rr-:-Spondent no. 5,

R Axrce{ d. -_

-

B . Sameer Chugh Drrector {Legal and Regulatory) for respondent qo. 6,

Alrtel.
None for respondent no: 7. MTNL

Sh. Sanjay Kumar Sinha,.Sr. Manager (Legal) for responde'nt no. 9,

) Rehance Communication Ltd along\mth Sh. Gauramr lain, Advocate.

Sh. Anyj Bhatla AGM (Corporate Affatrs] for respondent no .11, Vodafone

Mobile Services Ltd.

_ Sh Vikram'Singh., Sr. Manager (Legal} for respondeni: f10. 12, tndus Tower
td. :

" None for 'espondent}‘no 13, Depertment of Te'lecornmunication

Sh, Pankaj Kurnar alongwrth Sh. Satik Mahapatra -Advocate for ldea

 celiutar Ltd. (respondent'in LPA No. S73/11)

Sh. Naresh Acora, VP (Legal) and Sh. Raj Shekhar Rai,; Advocate for ATC

“Telecom lnf rastructure Prt\rate Ltd.

\

Sh_ Pacveen Sharma, Vice Presrdent Corporate Affairs, Sh. VneetGoel
and Ms. NayanTara for Reliance fio Infocom Ltd.

_ Msﬁ..Snshty Chadha, Sr. Executive { (Legall for GI‘ L infrastructure Ltd.

'\‘

Sh. Sanjeev Kumar Tirthani, OGM (Legal»}f To er Vision India Pvi. Ltd.

l Y

f‘y Eq
-"G'

Tint 1 OF efit

! l/c

e AT A
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g K, Mishra. Execut:ve Cnginee’l

[Building HOM. nDMC,

T
e

.'L.-:)’o. -
pa -

b

A0, Biswas, dwsef Yown Pianner, NDMC

e
Sanjay Kumar, Exe\é'u/ue Engineer
{Building r!Q} EDMC

Sh. Rakesh Aﬂawac—if'Cn’:’ef Engineer
, (Buﬂdmg} HQ EOMC

AL

Sunil Kumar [Vlehra Chlef Town
Planner EDMC

UJ\A Ll.ﬁ A

(Leoal‘%\nd
n, Director
;J?ojr respondent no. 6. Alrteg

ﬁ;

Anuj Bhatia, AG( Corporaie Afi atrs).for
cespondent no .11, Vvodafone  Mobile

Services Lhd~

sameer Ch
Regulatory

v
NG
Wt

Vikram Smgll( Se. Manager {Legai} for
respondent na. 12. indus Tower Ltd.

PankafRumar Advocate for ldea Cellu!ar
Ltd. {respondent in LPA No. 573711)

1 Lr

::-l:\- \.‘ “;h"--\

.Satik Mahapatra, Advocate for !dea Cel!ular

o td. (re.s\pondent in LPA No. 573:'11)

‘i N -

N
or

infrastructu re anate itd: elecom

Raj Shekhar Reb, "Advoca
te f
{nfi raStructure Private Ltd, > ATC 'léiecom

Parveen-Sharrna Vic y .
" Affairs P _miires“iif;t-:orpoxate
. I e

.."5“71{?‘63"

Goei for Rellancejm Infocom Ltd

(7\@(4 BN LIAA

Nayan Ta'ﬁi\ﬁ.kehé
uﬂmﬁ}f

“CE Jio Infocom itg.

Snshw Chadha Sr. e gt )
Infrastructure Ltd. Exec9t|\fe‘ {Legal) for GTL
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Szssions ware held with the parties 1o facilitate nfé'g:oﬁatib‘r}é

Snef {zcis of ot :

respondernts n LPA rxkxso??é?;‘l ?ﬂisff?t «cases as disdlosed by the parties are that
. o . wirit petitions bearing no, WP {C) 3267/20

C) 3ap3/2010, WP (C) 43872010, WP (C) 1386320609, WP (C) '141731200’9 iﬁ’p‘?g
:EBI?EISSSE f‘\::fp .(‘C3 2382/2010 and WP (C) £084/2010 impugning Office Order dated
Mii:c ;'\low‘r\_ .c: ar ftatec 7.02.2008 and Office Order dated 8.04.2010 issued by the
conditions representec by SOMC, EDMC and NOMC) levying fee and stipulating other
;’-o‘?fc:os p t0! 9f§.ﬂF of permission for installation of temporary strycturesftowers on
rere d ’-o.r prCviding Telivler Basic Mobile Phone services. The said Writ Petitions
::i'?bqe\i_o_ec. vide order Cated 29.04.2011 passed. by Hon'ble Mr. justice Rajiv 53hal
'_“““",":" veeling. aggrieved. MCD (Now represented by SDMC, €OMC and NOMC) filed
the L2A NO. S721.1. agairst Cellutar Operators in the LPAs as detaited hereinabove:
Vide o.rdeg Gated. 22.07.2016 passed in LPA No. §72/2011, the dispute Del
concerned paizs was referred for mediation. : -

o ine concerned parties aftef negotiations have agreed to sette their
disputes as per the terms and conditions as contained in Anaexure i\

-

o Sh. Sugendra Kumar, Deputy Law Officer, SOMC informed that terms and
conditions-mentioned in Annexure A

are as per resolution of the Standing Committee
and decision of Corporetion. : ' .

1t is clarified that this settiement shall be applicable within the judsdiction
of MCD (Now represefited oy SOMC. EDM

) (K C and NDOMC) and shall not be takenas a
precedent for other Stetesin similar dispute. S

-

s also clarfied that this settlement is arrived -between the concemed
parties without prgjudice 1o thelr su

bmissions made.or.t_o'be made before the-LCourl

, . The present.Se&lement Agreement is subject to all appﬁc_able laws, rules,
regulations &C. $hciuding the indian Telegraph Right of Way
15.11.2016. and these Rules shall b

] Rules, 2016 dated
e placed before the Hon'ble High Court of
Delhi by the parties for its considecdtion. . .

The companies namely: AXC Telecom Tower Co. and ATC Telecom

Infrastructure Private Lirrited, GTL:Infrastructure Ltd, and Tower Vision India Pyt td.

. have settled keeping in mind the status and importance attached to the National

Capital Territory (NCT) of Dethi as the Capital of tndia and more importantly. i view of

the explicit assurance by the COAl and all its member companies to bear the entire
financial impact that the acceptance of this proposat would entzil on thew.

Tha said =agree

. ment shall be binding on those Operators who
' p-a_rti'dg‘ategj and’in agreement-of the proposal of the Ceflutar Operators-Association of
i\ gia and greéd by the Gerporation. P / T
e A J—*""”fgcfa’:-?“"c/

_ . - Z‘;— ) ' ’/,,"““‘T };-’I.-"}"-, ‘ AR
“Sanjay YaGav, /e - tanjpHl Bajgal, AGvocate for Respondent no.
[ Fxecutive Engineier {3uiiding 110}, i, Cellutar Operators Association of India -
SOMC. . g o
W -

Udiz Raing, | Khursheed Ahmed Bhatt, Regional Network
Chiet Town Pienner, SOMC. Hesd for respondent no. S, Alccel Lid.

TR A
s ¥

ween the .



T
“Ue
e 3(C
[iein! :--‘-_:-;-.‘%.f-‘-??.:-': C(‘.T:'JG
.Uc..tha [ 3"-

Sanjeev r(ﬁ rTrltham DGM (Legal) for
anj
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ANNEXURE ‘Af <

SUB: SETTLEMENT FOR PERMISSION FOR INSTALLATION oF-
TEMPORARY STRUCTURE FOR CELLULAR MOBILE
- PHONE TOWER [ SERVICES FALUING IN THE AREAS

UNDER THE JURISDICTION OF SOUTH' / NORTH [ EAST
DELHI MUNICIPAL CORPORATlON

.y Standmg Committee in its meeting held on 04.08.2016
- vioe Resolution No. 73 - ttem No.4d4; and {2) the
Corpocation, vide its Résolution No. 208 dated 18.08.2016

85 Circulated vide letter No. F.33/Corp./HC/870/CELC dated
- 143022016, fe.::olved

(2) Standmg Commtttee in its meeting tield on'7 8. 2016 vide
Resolition No.151 tem No.S7 and (2) the Corporetion;
vide its Resolution No 263  dated 17.16.2016
circulated vide lettér Nc.
CommttteelHCIQBBIC&C dated 8.11.2016

as
- F.33/corp.

Standmg Committee in its meetmg h&ld cn 822016
vide Resolution .No. 68 ftem No30 =zand (2} the .
Corporation, vide its Resolution No 78 dated 2692016

as circulated vide letter No. . F .33!C0rpomuorﬂ74sfc&c
dated 4.10.2016: .

1 Appizcataon to, Delhi Urban Art Commission (DUAL) or Delhi Fire

Service {DFS); in cases where the tower is instelied on the
] buildings covered under the. guidelines of. QUAC

or ‘DFS
. ‘wherever applicable shall be submttted at the single wmdow.

HNOC of Archaeolog(cai Surve: y-of India: (ASI} Arports’ Authonty
of india (AA]) (only in case if the focation is marked i1 red zone

in Colour Coded Zoning .MMap (CCZM] Shecified by AAI}
wherever apphcable- ‘ |

.ln sites which do not have a generét‘or set énd gre powered
_onl y with electricity .mains and secondary batteries, the

clearance’ from Delhit’ Poliutton Control Commzttee {DPCCY will
not be recutred

. Delti Metro Rail Corporatton (DMRG) appllcatlon <hall only to
.‘_be submitted in case the GBT / RTT is in the. DMRC notified
corridors, wherever apphcable, will be obtained.

In case such NOC’S have: already been obtaincd by the'
applicant company, the copy of same will be ‘submltted to the
Corporation
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o] mﬁ’az lIlr:stitute of Technoiogyh,(“_% (CBRI}, Roorkee.

(bzlg rlwézral Building Research lnsutus Ces Ltd.

Ecdlj Rgil India Technical-& Econom ¢ evice

(RITES), Delht. t & Building Material, 34

- for Cemen , - .

(©) Na{;?rx:al gt%%gc" Delhi Mathura Road, Faridabad

(i ' ana): - o - ) FYIR .
() g:wir%o'vernment Enginezring Poliege in Deihi and

' AQ ' National Capital Region;

o+ 3 Incase of buildings which were unauthorized or which rr;?py_be |

. L - s0 declared-at a {ater point of time; permission Torinstaliation

3 ’{L&?‘i—,‘* - of tower shall be granted on fulfillment qf all the-cond}uons. |
Pl However, that shall not imply any change whatsoever in the
Status of the unauthorized building ‘and shall be without
prejudice to the right. of MCD to demplish the sdid building
through the due process of taw. MCD will inform the
'~ concerned licensee! registered {P-1 in advance (before
15 working 'days) or as per the Cout~Order .on the

demolition and grant sufficient time to remove the

equipment. . T . R

tor or infrastructyre provider Pl
Hnauthorized building, -~ Jer befaore taking

4, ?r_he licensees -or registefed [P-ig ¥ Shate e 4
; ] fxxing .thei.r respective é_ntennas' prg:r?ge?jhfg et e -tOWer_s for
CaL conditions’ are duly fiifilleq S to v
e mylifiple towerg and optimizin
There shali be ng additionaf ch e sharig
;e to ifg:
. 5. As per guidelines of Dep i .
_ ‘ ! epartment of muni
: .(._DO!;r ). @ Copy of application for ‘Standi ! TEECOmmumca.tiqns
on Frequency: Aliocation (SACFA) cleg ) ommitte
_ ( _ ran ' P
.- WeC Windg of Department of Telecom:uuniizf‘agkgowlecjged b
T - With registration number- for th .
- Submitted afongwith the a
Corporation and the SACE Clea ' '
Gbmitted it ¢ ooh dearance; when oY e
‘ submtttg d Within 6 moqtie of Q’Bﬂﬁn‘gwgle?;{rln (i)bt_amed will. pe
declaration’in this regard will be Submitt '-Ssmn
-C85¢e of existing fnobjle ¢
.available, will be S
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For sites to be installed in 1he aress markeo‘ under red

zone as per CCZM specified by AAlLL NOC irom AAl SA(EFA
clearance will be submitied. ‘

Further_. compiiances of Clause No 9.2 5{c) and {3). afker
9._2.5(\3} in Chapter-9 (Provisions for Structural Saiety, Natural
- )

Oisaster, Fire and Building Services) of the newly notified
Unified Building Bye-Laws-2016 shall bé ensured.

6. FEE :The Fee will be as below:

- . Towers Roof Top Tower (RTT) /Ground Based Tower {(GRT)
- ]

Ground Based Mast (GBM) until Jan 1, 2015.
i. Forthe period 08.04.2010 to 31.12.2014

Rs. 150,000/- for § years irrespective of sha rmg with e‘fect :
from the date of installation

Prospactive from 01.01.201S for RTT/GBT/GBM

i " Rs.200,000/- for 5 years irrespective of sharing- 3
with. effect from the date of"i-nstallation

For towers instalted prior to issue of policy dated :
08.04.2010 of erstwhile Municipal Corporation of Delhi
under the Poficy of 2003, if charges were previously
deposited under the previous pdlicy of the year 2003, then

. no additional charges shall be required to be submttted It
such fee-was not.paid; then the fees payable shall .be' Rs.

100,000/- tiff 08.04.2010. For subsequent years, charges to
‘be paid as pera & b above.

d. E?ole-smes: Pole S_I"(eS .per Opérator {19 t0 12 M height

. Rs20,000/-
u Duration 5 years
. With effect from OL. 01.2016

€. All payments made under protest as per.the interim Order
of the Delhi’ High Court dated May 31, 2010 shall be
adjusted against amounts to be.paid as specified above,

either for the sites installed between 2010~ 2014 and also
postjanuary 2015.

e The licensees and registered 1P-1c. shall be responsable for any

damadge to fife or property caused by the Pole/Tower/Mast, in
case it is proven that the damage has been caused solely due

_ 10 Pole/Tower/ Mast. Accordingly, an indemnity Bond in.this

regard will be subrmtted
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motive Res

i instzlled orior Lo
mobile towers | :
Zi Pollution Controf Committee

F5r generator set ihstalled on .
y will be cupmitted within 6

. ificate from Dell
. 01.01.2016. certificate \ Dl
{DPCC) or iKs authorized 3gency
monthe of date of issue of this Policy.

safety guidelines issued.by DOT

. stor shall ensure the Y i
. The Operator sha Declaration in this regard will be

in this reqard. However, Seif-
“submitted by the applicant.

10:The responsibility and authority for sharing alongwith requisite
fee shall fie with the applicant company. :

-+ | 11: The complaints refating to EMF egnissions;. if any will be referred
T pP-to-Department of Telecommunication/ TERM Cell, Government
of Indis. - . IR

e 12.The modile towers installed without permission post-issuance of

this Policy will.be regularized as per rules alongwith the penalty -
@ 25% of‘ti:ae requisite permission fee as 'p_é'r clause 6. i ‘ Y

13.The z2pglicant will-submit.as.beloﬁzl ~

A. For CGHS: NOCY Copy of A R
Y . fee
Ma“ageme“tCF’mm?tteeiAdmzn%t = ti;‘fnt from fhe

B. For DDA/ Group Housing: NOC/ i~
i ing: NOC/
from RWA of that Group g{ousin"g; Fo

Py of Agreement

. €. For plotted development- -
- (a) .

d Co_a__f_g._mg:g:_m’
(bi. For.ﬁTPs~:c0' o e | : .. .
of roof ri ghg%‘n’er

.
—r

it

14.Application '

(8] The _épr.ic.ation wii! be
>ervice - Provider ' Compan

[L)) ThP' aPD!if‘ént: . .
Y. s fompan i )
bullding plan angd location )‘;la;;mgf Submit the
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building duly signed by the applcam and
Struciural Engmcer for RTT ard RTPs.

(€} Copy of relevant licensejinfrastrictuce orovider
registration certificate of the company issued by
- the Dcparl.ment of Telecormnmunication, Gowvt. of

India is to be given.

(8}, In case of violation of the terms & <onditions, the
permission may be withdrawn after granting
opportunity of hearing to tire applicant.

A _15.Revised guidelines shall be prepared from time to tire based

bt on the guidelines issued by the Department of

— ¢y Telecommunications, Gover'ament of mdna and the oohcy of
Aa the Corporation.

16.Checkilist w'ntch will be applicable from date of issvance of tnis
Policy:

List of Documents to he submitted. to Munmoal
Coggoratton

@ For RTT GBT/GBM

. Application submitted to Delhi Urban Acc<Cornmission,
~wherever applicable;

e . Application submltted to Delhi Fre Semce where\zer
:’ﬁ. - applicable; .

== . ¢ Structural Safety Certificate: - .

-d. SACFA Application; - )

c. Self-declarstion for SACFA clearance when abzined,
within 6 months;
i

Copy of type test. cerdificate lssued by ARAJ €6 the
manufacturer of the DG sets, if applicable: |

“g. Indemnity Bond as per clause 3'and 7;

h. Self - declaration as perclause S;

- “The applicent will submxt as befow:

(a)' For CGHS: NOC{ Copy of Agreemnt f-om the
1:_ U - Management Committeef Admmlstrator'
| § & - .
oy ,!,-_. ,'-(b},‘ . For DDA . Group - Housing: NOC/ Copy of -
e L Agreement from RWA of that' Group Housmg.
PP Yo ' S
o . {c) Foc plotted development:
LT S 1. For RTT/ GBT/GBM - NOC from all the
P N o owners of the building -and Copy of
37] _ : ' Agreement from owner of roof rights. -
o 2. For RTPs — Copy of agreement from
i .

) owner of roof nghts-

i. Tower{ mast design duly signed by the applicant and
Structural Engineer; -
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reglstralw:t o% Telecommunication, Gover
Departme =

India is to be given. o

. Applicstion made to Dethi Urban Ar Commission,

herever applicable: o -
b. ‘Kppﬁcation made to Delhi fire. Service, wherever

applicable..

" ¢, SACFA Application:

d. Sel-ceciaration for SACFA clearance, when obtained:
within & months; T
Copy of type test certificate issued by ARAI {o the

mznufacturer of the DG sets, if applicable;
indemanity Bond as per clause 3 & 7 _

Self - declaration as par clause S & 9 )
. “The applicant will submit as below:

"~
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p=ai

. 1. For

CGHS: NOC/ Copy -of Agreement from i;he
Management Committes/ Administeator:

i For DDA Grouo Hou

_ sing: NOC/ ¢
Agreemeritfrom RWA </ Copy of "

of that Group Housing;
iii. For-otottgd development- h

1 ForRIT &;GBT ~ NOC from alf
?f ﬂ)x_a building and Copy of Agree
, .From _guner of roof righ et
- 5O RTPs ~ Copy of neat
- owner of roof rigggs. ° agwm
Copy of relevant g : '

: f ) cense; ’ .
registration certj nseﬁnﬁ-aswr ‘Provider
Dgpartment ) unicationr Y IS |
_ td be'given,

. 1?. Processing‘ of Aggﬁcations‘:
< ea TR .

e o - ‘ Ve settlement.
Pemission shalf e granted i | ‘
08t not "exceed 30

- 7hing "of ' application,
g DUAC < in- whea
- 49uch a5 DUAC, Dfs, Cases where

02 treated as deeme

M a time boy;

d permission,

the owners

(thity) Calendr gaye £ 2nner which |

AAL DMRC, AS|. e”,O. SXtemat permission .
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39 <z for clearance will cowimancé dasd 5
the aocuments {as per the check-ist gven in Parz No. 16) are
submitted.,

A SRR

The tAunicips Cocporation will forward the Application within
xing days of receipt by the concerned Nodal Officer for

: ission from agencies other than Municipal Corporation
1SuCk as DUAC, DFS, AAlL DMRC, ASH, etc.),

parm

L

The deemed permission will not exempt the applicant from

deposition of application chardes and submission of fequisite
cocuments and clearances. The application will be submitted

the applicant compzny along ownecrship document of the
building ./ floor, NOC ./ agreement of ‘the owner end other
requisite documents and fee. The cases having all the requisite

documents will be referred to other Departments ss applicable
. within 10 days. The deficiency, if any, will be communicated by
'the Building Department to the applicant company within 10 -
days and after receipt of all the requisite documents, the case

will be forwafded to other Departments as applicable within

next 10 days. After receipt of the clearances of all' the
‘Departments, as a

pplicable, the permission will be granted
within 10 days. |

will be sent by-Building Départme'nt
to ASC Department for imposing requisite tax. ‘
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BHNEXURE - D

A Property No. Ward No. { {
17| P. No. B-57/1. G.T. Karnal Road Indusirial Ara, Delhi -110033. (I
< 76 :
2 |PMe. 40-UB, Jawahar Nagar, Kamla Nagar, near main Market, Delby
78
8 sl: il NO. 02.Block-29, Mpl. NO. 11541 near NDPL Office, Nangis Park,
h agar.
78
4 |P.No. GI-23, GT Karnal Road, lndl, Area -
§ |P.No, GI~13, GT Karnal Road, Indl. Area 7
e -
P.No. 28, Kamla Nagar Market, Old Hans Raj College, Near Dethi University 78
Campus, Delhi . ¢
7 |F.No. 219-220, NKS Hospital, Gulabi Bagh, Defhi-07 s
8 |P.No. B-5/2, Model Town-1, Near Model Town Metro station, Delhi 77
9 |P.No. 53, Plot No. 5, Shree Nagar Colony, Ashok Vihar, Delhi
78
10 P.No. 7!27, R-OOD Nagar' Delhi. "
11 |P.No, 4, Local Shopping Complex, Gujrawala Town, Delhi .
12 |P.No. 03 Vardhaman Shopping Market, LSC Derawal Nagar, delhi -
13 |P.No. 13/2, Roshnara Extension Scheme, Subzi Mandi, Known as Shakii Nagar .
14 |P.Mo. 15/3, Block-B, G.T. Karnal Road, Indl. Area, Delhi ITB
15 |P.No. BO/4, ard Floor, SBI Colony, Nanak Pio, Opp. Jain Mandir, Model Town,
Delhi 77
16 |P.No. B/10, Chimniwala Kaatra Singh Sabha Road, Clock Tower -
17 |Grand Venizia, 6, Bhamshah Marg, opp. Kripal Bagh Ashvam, Near Model Town 7
. |Metro station, Delhi.
18 |P.No. 2, Block-1, State Bank cotony, GT Karnal Road, Dethi-110009. "
19 |P.No. 4-B, Khasra NO. 109, Ashirwad Comptex, Village Pitampura, Delhi~34 .
20 | PNo.D-7Rana Partap Bagh, Delhi. 76
21 | P.No. /10, Roop Nagar, Delhi. 78
a
52 |P.No. 187, Rajpura, Kalyan Vihar, New Delhi-110007 77
23 [Property No. 187, Kalyan Vihar, Delhi-09 ”
24 |P.No. B-34, G.T.K. Road Indl. Area. 76
i 17
35 |P.Ng. D-113, Mahendru Enclave, Dethi. .
96 |P.No. B-1, Gujrawalan Town,Delhi 77
i ' 78
37 | P.No.UB-47, Jawahar Nagar, Delhi
38 |P.No.20, Block, CC Colony. Delhi-110007. 77 .
o To-B, 35-A, Lal Bagh, Azadpur, 76
55 Pior o, E-9, Lal Bagh . GTK Indi Area N-9-F, 3

=333 _ -
30 |P.No. A-18 Lal Bagh, Azadpur, GTK Road, Delhi
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31 T No. 52 n Block F-14. situated at in the Colony known as Model Town area of -
Village Maliokpur Chhaoni Delhi
32 |P.No. C-20, Gurudwara Lane No. 2, Mahenderu Enclave, G.T. Karnal Road, Delhi 76
33 |Plot No.10913, Gulabi Bagh, Delhi 78
34 |P.No. B-165,Gujrawala, Part-1,Delhi 77
35 | PNo. B-79, G.T.K. Road Indl. Area, Delhi 76
1
36 |P.No. Garage No.68, Gulabi Bagh, Dethi 78
37 {P.No.A-39, Mahendru Enclave, G.T. Road,
77
38 |Propety Stair Case No. 4 at Orbit Plaza, North Gate Mall Single Unit,
Commercial,Gujrawala Town, Part-2,Delhi 77
39 | P.No. 30/11, Shakti Nagar, Delhi 78
_ 40 |Shop No. 114 Edward Line, Kingsway Camp, Delhi-110009,
: 77
41 1P. No. D-55, Mahendru Enclave, Delhi-110033 77
42 |P.No. A~TA/9A, Rana Partap Bagh, Delni 76
43 P.No.184,Rajpura Village,Gur Mandi, Deihi, 77
44 |P.No.A- 291 Derawala Nagar, Delhi. 77
45 | P.No. 67/3, Block -A, G.T.K. Road Indl. Area, Azadpur Delhi 76
46 |A-29, Kh. No. 136, New Gupta Colony (RTP} 77
47

Property bearing No.80/4, State Bank Colony, G T Karnal Road, Delhi-110009

7




ANNEXURE -€

A
(<
Subject: Details of R/R cut charges received from 01.09.17 + te i
NG, \ ID Number Name of work MNH”WH_P Present Status of work
— T . T ———— Work In progress
\ ' Read cutting permission frem Block E, Block E1, Block E2, Bloek E3, BlockE4, BlockA?, Block K4, Block X3, Block K2, Block KI. Block K. Block K5,} 10300376 & Will be completed in
[ [202101292035320]Biock Z, Biock 21, Block D, Block D1, Block F10, Block F11, Block F12, Block F13, Blook F14 Model Town 2, 3792 \Mer 2 months
ﬂ Read Cutmg pezmission From A NG D1 10 H.No K%, H No DI71 0 Corner E NG DU19, HNe DI ol o K33 I Re K573 T H No 31726,
ne K53/7 to Cormer H no K5/23, H No K141 to H No K1/26, H No D2/1 to opp D13A/9/1, Opp DI3A//1 - H o D107, H o D8/1 to H no D8/17 H oo )
2 3712 to Hno D#/17,H 50 D5/12 to H D$/17, K no D 14 A/l to H NO D144/, H no D14A/S to H No Hi/l, 1o H3/1 to Hoo D 14 A 119, Opp HNo D 13| 14035672 |Work in progress
A2 71 1o Comer H no D14/A/10,0pp H No D 13 A/9 /] to Comner H no D14/A710 Hno C1/3C to H no G9 corper H 1o G comer to hno G1/14 , Fino C21 &Will be completed In
202101231812357 o Hao © 123.D.K.H.C,G Blocks of model town Phase U1, MTP .. . . . . . . . 2 mpnths ‘
- Work In progress
X &Wili be completed in
201905061719338|RR Permission for HDD/Moiling, Model Town D23 to Sanatam Dharam mandir, F14/68, New Delhi 11936.52 |2 montks .
ROOp Negef, D2ht. RUW Koga LUmig Permission For Laying Uigérground I elecom Cables In Roop Nagar, Deli-TT0007, FTTH Airel OFC Lonnecivity
In, Every biock, Every Lape, Every Sub Lane, Every Back and Front Lage, Every House, Shop, Mall, Office In Roop Nagar Area, North Dethi. Day and
Nigit (24 hows) work permission. Laying work of FTTH Telecom Duets, cables, Installation of ODF Foundation, Installatic 1 of Fat box / DP/ Pole .
4 Manhole/ Handhgle, Trenchless Road cutting, Molling Road Cutting Permission, Open Road Cutting Permission. Road Cutting work permission as per 702236
GSDL poral zzached Map. Route Via Roop Nagar Police Station, Government Boys and girls Senior Secondary School, Rajkiva Sarvodaya Vidayal aya, | Work in progress _
Govemnmer: Boys Senior Secondary School, DDA Land Opea, Police Colony, Government Senior Secondary NO.2. Roop Nagar 7, Grysham and company &Will be completed i
202009271 54£000{72449 , Roop Neger, Deli-110007, (SKN) 2 months
Shaksl Nagar, Delki. ROW Road Cutting Permission For Laying Underground Telecom Cables In Shakti Nagar. FTTH Airtel OFC Connectivity In, Every _
5 . tlock, Every Lane, Every Sub Lane, Every Back and Front Lane, Every House, Shop, Mell, Office In Shakti Nagar. North Delhi. Day and Night (24 hours)| 747764 |Work in prograss
WorK permission. Laying work of FTTH Telecom Duets, cables, Installation of ODF Foundation, Installation of Fat box / DP/ Pole , Manhole/ Handhole. &Will be coinpleted in
20210311134 45| Trenchiess Road cwing, Molling Road Cuiting Permission, Open Road Cutting Permission. Road Cutting work permaission as per antached Mep - 2 months
- Work in progress
6 4Pp No. 283. (2021-22)TTSL/SD/INTERACTIVE BEES FRIVATE LIMITED. FROM NEAR, VYAS MARG, BLOCK 29, SHAKTI NAGAR , TO 17296353 |&Will bs completed in
_202104271610087{JAMBU PRASAD 14N MARGNEAR NANGIA PARK CHOWK GOL CHAKKAR DELHI-110007. TOTAL LENGTH: 110 Mtr. No OF PITs: 3. 2 months
. .| Work in progress
7 . 177055.68 |&Will b completed in
202102123521 253/R0W Application from Corporation Bank Limited SUNDER BHAVAN, 28-E to TCL MH KAMLA NAGAR Dethi 2 months
. _ Rozd Custing Permiission Gom W No. 129, 13010 313 1410 128,196 o 183 105 16 128, 170 %0 BI 1A,85 1o 123.167,70 A25,136 10 24,6516 AT5, S5 50 Wors n promess
8 ) wo..; B-1g 0 54 A : 18 to A8, B-37 £20, Grand Venzia 26 to 53, A-8 10 42 126, 42,9,25\10 26 kalyan vihar and new Gupta colony block A.B.C Market Back &Will be completed in
202010051124488{& Front Line. Olg gupta cology delhi{0GS)2940 M —_— 535944 |2 montks
W ' -
) storation
201910161641316|Govt baoys.senjor secendary school no | to govL.bays senior secondary schoolng 2 Roop nagar — 1443132 MM”MMWQ@
L]
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Property No. V;’\Iu:d Amaunt (Rs,}
8-57/1, G.T. Karnal Road Industrial Ara, Delhi ~110033.
A PRe 76 260000
’,2._-- P lo. 40-UB, Jawahar Nag#l'. Kamla Nagar. near main Market, Delhi
78 26000
7| Property NO. 02,Block~29, Mpl. NO. 11541 near NDPL Olfice, Nangia Park,
Shakri Nagar. 78 20000
4 |P.MNo. G1-23. GT Karnal Road, Indi. Area 76 200000
5 |P.No. GI-13, GT Karnal Road, Indl. Area 76 200000
5 . . s . }
P.No. 28, Kamia Magar Market, Old Hans Raj College, Near Delhi University| g 20000
Capus, Delhi
7 |P.No. 219-220, NKS Hospital, Gulabi Bagh, Delhi-07 78 200000
8 |P.No. B-5/2, Model Town-1, Near Mode! Fown Metro station, Dethi 77 150000
g [P.No.53. Plot No. 5, Shree Nagar Colony, Ashok Vihar, Dethi 78 20000
0 | P.No, 7/27, Roop Nagar, Delhi. 78 ZOOdU
il |P.No. 4, Local Shopping Complex, Gujrawala Town, Delhi 77 200000
- v thi
12 |P.No, 03 Vardhaman Shopping Market, LSC Derawal Nagar, delhi 77 150000
13 |P.No. 13/2, Roshnara Extension Scheme, Subzi Mandi, Known as Shakti Nagar 78 20000
14 P.No. 15/3, Block-B, G.T. Karnal Road, Indl. Area, Delhi 7% 350000
{5 P.Na, 80/4, 3rd Floor, SBI Colony, Nanak Pio, Opp. Jain Mandir, Model Town,
Delhi - 77 200000
16 |P.No. 8/10, Chimniwala Kaatra Singh Sabha Road, Clock Tower
78 200000
17 |Grand Venizia, 6, Bhamshah Marg, opp. Kripal Bagh Ashrarﬁ, Near Model Town
Metro station, Delhi. 77 20000
18 |P.No. g, Block-1, State Bank colony, GT Karnal Road, Delhi-110008,
7 40000
18 [P.No. 4-B, Khasra NO. 109, Ashirwad Complex, Village Pitampura, Delhi-34 )
- 77 350000
20 { P.No.D-7,Rana Partap Bagh, Delhi. 76 20000
21 | P.No. 8/10. Roop Nagar, Delhi. 78 20000
22 |P.No. 187, Rajpura, Kalyan Vihar, New Delhi~110007 77 20000
23 {Property No. 187, Kalyan Vihar, Delhi-09
77 200000
24 |P.No. B~34, G.T.K. .
T.K Road Indl Area, 76 20000
25 |P.Ne. D-113, 7 i
Mahendru Enclave, Delhi, 7 - 20000
26 |P.No. B-1, Guirawalan Town,Delli
K 20000
27 | P.No.UB-47, Jawahar N i
ar Nagar, Delhi 78 20000
28 |P.No.20, Black, CC Colony, Delhi~110007.
7 20000
29 Plot No.  E-9, Lal Bagh , GTK Indl Area N 9-B, 35-A, Lal Bagh, Azadpur,
-333 76 60000
30 [PNo. A 18 Lal Bagh, Azad
zadpur, GTK Road, Dethi 7% 20000
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3\1}'11\10. 52 in B —/———”‘ﬁm
- |Village Map; ock F-14, situated at in the Colony known as Mode 77 450000
B PN ahiokpur Chhaoni Delhi ]
{No, C- |
337 P 20, Gurudwara Lane No. 2, Mahenderu Enclave, G.T. Karnal Road, Delbi {76 20000
-‘-!_0-_“—-—‘—-—-—-___k ___..-—l-"——'——‘-—-_—-__.-—-——‘
t No.1 :
0813, Gulabi Bagh, Delhi 78 450000
T oy T
.No, B- n
_ 165,Gujrawala, Part-1,Delhi 77 450000
_‘_-_‘—-i—-
35 1PN -t ]
No. B-79, GTK R i ‘
. Road Indl. Area, Delhi 76 £50000
36 P o —T |
©. Garage No.68, Gulabi Bagh, Delhi 78 20000
37 —a0 :
P.No.A-39, Mahendru Enclave, G.T. Road,
| 77 450000
38 Iéro opety Stair Case No, 4 at Orbit Plaza, North Gate Mall Single Unit. 20000
) mmercial,Gujrawala Town, Part-2,Deihi 7
39 | P.No. 30/11, Shaka ”
. . r ak.t. i
i Nagar, Delhi 78 100000
40 |Shop No. 114 Edward Liqe, Kingsway Camp, Delhi-110009.
77 60000
41 |P. No. D-55, Mahendru Enclave, Delhi-110033 77 20000
42 |PNo. A-7A/9A, Rana Partap Bagh, Delhi 76 4650000
43 JP.No.184,Rajpura Vi i i
ajpura Village,Gur Mandi, Delhi. 77 170000
44 P.NO.A“'?.QI. Derawala Nagar, Delhi. T7 170000
45 | P.No. 67/3, -A, GTK. . Area, . i -
0. 67/3. Block -A, G.T.K. Road Indl. Area, Azadpur, Delhi 76 450000
46 |A-29, Kh. No. 136, New Gupta Colony (RTP) 77 60000
47 | Property bearing No.80/4, State Bank Colony, GT Karnal Road, Delhi-110008 77 20000
Rs. 5685000/




